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3 -zy k 	 The Apphc ant was appointed in the 

i 	 Central Social Welfare Board and was sent 

on deputation to mrious State SocIal 
i. 	 Boards. After completion of his tenure 

posting at 'Arunachal Pradesh, the 

Applicant was transferred and appointed 
' 	

- 	
as Secretary, Assani State Social Welfare 

*  Board on deputation basis wIth additional 

charge of Assistant Project Officer, Assam. 

as well as the Assistant Project Officer, 
y 

Arunachal Pradesh. Accordingly, the 

Applicant joined on 14.06.2006 and 

reported to the Respondent No. 4. The 

Applicant after taking over charge z 

rdmjtted his two minor children at 

•  Kendriya Vidyalaya, Maligaon. While so, 

proposa1 for transfer of funds from 11añ to 

ron-p1an account for payment of staff 

alary for the nionh of June, 2006 was 

jut up before the Applicant and the 

Applicant signed two cheques to the 
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amount. of Rs. 180 f0001 end 

98,700/ - and endorsed both the cheques 

to the Respondent No. 4 for necessary 

approval. The Applicant subsequently 

came to learn that the Cashier/UDA 

presented the cheques before the Bank 

without prior approval of the Respondent 

No. 4, who signed the cheques on 

03.07.2006 	and 	07.07.2006. 	The 

Respondent No. 4 demanded explanation 

from the Cashie'r/UDA As to why he 

presented the cheques without. approval. 

The Cashier vide letter d4ted 04.07.2006 

stated that he had obtained the telephonic 

consent from the Responlent No. 4 and 

acted thereof and rendered his apology fr' - 

the same. The Applicant also issued 

explanation for tfie, said anomaly 

conimitted by him. While so the orders 

dated 10.08.2006 and 1&0. 2006 have 

been issued transferring the Applicant to 

,Axunacbai Pradesh State Welfare Board. 

The Applicant allège4 nialafide and 

submitted that he ha !flO  role to play to 

the alleged irregularitie; if any.' 
u4' 

Heard Mr D.K. Des, learned Counsel , 

for the Applicant and Mr S. Baishya, 

learned Sr. Central Gvernment Standing 

Counsel for the Respondents. 

Mr S. Baishya, tlearned Sr.' C.G.S.C. 

for the Respondents anted time to take 

instructions. Let it be done. 

P on 21 .09.006. Considering the 

fact that the Applicant's two minor 

children have been admitted in the school 

at Guwahati and the Applicant has shifted 

Contd/- 
/ 
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21 .O&2006 from Arunachal Pradesh to Guwahatj an 

holding the charge of Msistaiit Project 
Ofcer, Assarn at Guwahati, the 

Respondents are directed to perxuit the 

Applicant to continue at Guwahati in his 

capacity as abo'v, if not as Secretary to 
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r.ep.nenta hs 8uàiiitted that he will 
take instruatj.ns trim the resp.náen 

Pest, the matter on 

Vjgj 

post the matter on 13.11.2006 
along with the connected matters • Sinc 
the matter pertains to Division Bench 
the O.A. could only be disposed of by 
Divisioff Bench. 
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13.11.2006 	post the matter on 15.12.20( 

Vice -Chairma.. 
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9.1.2001 	The learned counsel appearing 

	

F
R 	

for the parties submitted that plea- 

dings are cceplete and the matter may VO _\ 	''' "bl 	 be placed for hearing. Hover, Hr.G. 

	

' 	

?3 	 BaiShya. learned 8r.C.G.S.C, ,  reqUe8tl- 

four weeks time to feply statement 
on behalf of the Central Government* 

considering the submissions 
made by both the parties let the case 

be posted for hearing on 12.2.2007. 

I1(L 	 In the meantime central Government 

O'V\ £-)3. 	 will file reply,statemeflt positLJJely. 
IX iot it will be presumed that 
they have no reply statement to file. 

(L 	 vice-chairman 

bb 
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12.2.2007 	Considering the urgency this matter 

	

(;~l  % 
	 was specifically posted today for hearing. Mr. 

G. Baishya, learned Sr. C.G.S.C. submits that 

though this Court on 9J..12007 had made it 

clear that if no reply statement is filed by the 

Central Government it will be presumed that 
AL' &J IJAç they have no reply statement to file, the 

	

t1.A 	1 I  U 	 concerned Respondents could not file the 

44  - same and therefore he prays for further time 

-,  

to file the same. This Court also does not 

want to shut out the,,, pleadings of the 

Respondents. Therefore, as a matter of last 

chance two weeks fither time is granted to 

	

\Vl'2AA 1j.i 	 Respondent No.1 to file reply statement as 

requested. It is mide clear that if no reply 

• 	statement is filed by that time, the right to file 

reply statement will be forfeited. 

Ct-- Post the matter on 27.2.2007. Copy of 

this order shall be furnished t[the 
C.G.S.C. 

, I i 
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4 	 - 
15.3.07. 	Heard learned counsel for the 

applicant. Hearing concluded. Judg-
ment reserved. 

\ 	 Vice-Chairman 
Member 

un 

23.3.2007 	Order pronounced in open Court 

kept in separate sheets. 

<? 	 The O.A. is disposed of in terms of 

• 	'-9'7 	 the order. No costs. 

Member 	 Vice-Chainnan 
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O.A. No.213/2006. 

DATE OF DECISION:23.03.2007 

Shri M. All 
........................................................................................Applicant/s 

Mr. A. Ahmed 
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Applicant/s 
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Union of India & Ors. 

........................................................................................Respondent/s 
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Vice-Chai na /Adm.M 	Jer 



- c 

CENTRAL ADMINISTRATIVE TRIBUNAL 
GTIWAHATT RINCH 

Original Application No.213 of 2006. 

Date of Order: This the 	day of NA--t\.,  2007. 

HON'BLE MR. K.V.SACHIDANANDAN, VICE-CHAIRMAN 

HON'BLE MR.TARSEM LAL, ADMINISTRATIVE MEMBER 

Sri Mustaq uim Au 
Son of Late Mehboob Au 
Resident of 7th  Mile, Jalukbari 
P.O: & P.S: Jalukbarj 
Guwahati-781014 
Dist: Karnrup, Assarn. 

Applicant. 

By Advocate Mr.A.Ahmed. 

- Versus - 

Union of India 
Represen ted by the Secretary to the Govt. of India 
Ministry of Human Resource Development 
Department of Women and Child Development 
New Delhi, 

The Chairman 
Central Social Welfare Board 
Samaj Kalyan Bhawan 
B-12, Qutab Institutional Area, South of ITT 
New Delhi - 110 016. 

The Deputy Director 
CSBA 
Sarnaj Kalyan Bhawan 
B-12, Qutab Institutional Area, South of ITT 
New Delhi - 110 016, 

Dr.(Mrs.) Mukti Debi Choudhury 
Chairperson 
Assam State Social Welfare Board 
Beltola, Guwahati-781 028,, 
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S. 	Mr.D.D.Mondal 
Assistant Project Officer 
Assarn State Social Welfare Board 
Beltola, Guwahati-781 028. 

Respondents. 

By Mr.G.Baishya, Sr.C.G,S.C, & Dr.J.L.Sarkar 

ORDER 

SACHIDANANDAN, K.V. (V.C.): 

The Applicant was initially appointed to the Central 

Social Welfare Board (CSWB in short) in the year 1987. He was sent 

on deputation to various State Welfare Boards and accordingly he 

rendered his services at the Arunachal Pradesh, Meghalaya, 

Nagaland and in Assam State Social Welfare Board (SSWB in short). 

In 2001, he was transferred to Arunachal Pradesh SSWB and after 

completion of his tenure there,.on his request he was transferred to 

Assarn as Secretary to the Assam SSWB on deputation basis vide 

order dated 26.5.2006 with the additional charge of Assistant Project 

Officer, (APO in short), Assarn. While working as such, he sought for 

an explanation from the concerned UDA/Cashier for the anomaly 

committed by him in not taking the approval and signature of the 

Respondent No.4 in presenting the cheque to the Bank. But suddenly 

impugned order dated 4.8.2006 has been passed by the Respondent 

No.3 appointed the Respondent No.5 as the Secretary of Assam 

SSWB in supercession of earlier order dated 26.5.2006 with a copy 
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to the Applicant with the direction to hand over the charge to the 

Respondent No.5 with immediate effect. It was done without any 

notice. The Applicant handed over the charge of Secretary of the 

Assam SSWB to the Respondent No.5 on 5.8,2006. But while the 

Applicant continued to discharge the duties of APO, Assarn he was 

transferred to Arunachal Pradesh State Board vide order dated 

10.8.2006 on administrative grounds with immediate effect which 

was received by the Applicant only on 18.8.2006. Another order was 

passed on 18.8.2006 relieving the Applicant of the charges of APO, 

Assarn State Board. Aggrieved by action of the Respondents the 

Applicant has filed this O.A. seeking the following main reliefs:- 

"8.1 To set aside and quash the impugned Order 
under Memo No.F. 14 -2/2/94 -SBA dated 
04.08.2006 issued by the Respondent No.3 
for directing the Applicant to hand Over 
charge of Secretary to the Respondent No.5 
and accordingly pass an Order of status quo 
ante in favour of the Applicant for the post of 
Secretary, Assam State Social Welfare Board, 
Guwahati. 

8,2 To set aside and qutsh the impugned Order 
under Memo No.F.1-2/FO/87/Ft.ESTT/184 
dated 10.08.2006 issued by the Deputy 
Director (FO IESTT) whereby the Applicant 
was transferred to the Arunachal Pradesh 
State Board on administrative grounds and 
accordingly allow the Applicant to continue to 
serve as Secretary of the Assarn State Social 
Welfare Board with additional charge of 
A.P.O. at Assam. 

8.3 To set aside and quash the impugned Order 
issued 	under 	Memo 	No.SWB/1-4(1) 
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77/Pt.IV/97/1247-51 dated 18.08.2006 issued 
by the Respondent No.4 relieving the 
Applicant from the post of A.P.O. of Assarn 
State Social Welfare Board and directing him 
to hand over charge to the Respondent No.5. 

8.4 To direct the Respondent authorities to allow 
the Applicant to continue to serve at the 
Assarn State Social Welfare Board as 
Secretary with the additional charge of 
A.F.O.. Assam State Social Welfare Board in 
terms of the Order dated 18.08.2006. 

8.5 To direct the Respondent Authorities not to 
give effect to the impugned transfer Order 
dated 10.08.2006 as well as the impugned 
relieving Order dated 18.08.2006." 

2, 	The Respondent No.4 has filed a detailed reply statement 

denying the allegations like malafide against him and influencing 

political cloud of Respondent No.5. It was stated therein that it is 

upto the Applicant to prove and establish such allegations and show 

how such allegations might have nexus with his transfer. The 

transfer order was issued on administrative grounds The Applicant 

had already been relieved from the office on 18.8.2006 (FN). The 

Applicant being a APO is posted in SSWBs of different States, and 

his services are required on transfer from one State to another 

State, The SSWBs have interalia functions to advice and assist the 

Central Board in sponsoring new welfare programmes and activities 

whenever they are needed within the State, to undertake such other 

activities as may be conducive to the fulfillment of the welfare 

objectives of the state, promote the growth of voluntary social 
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welfare agencies, with special reference to the development of the 

welfare services in uncovered areas of the state, field counseling for 

aided agencies etc. The Applicant was posted in Aruriachal Pradesh 

as .APO and on his request he was posted in Guwahati as Secretary 

in the State Board on deputation vide order dated 26.5.2006. The 

order clearly indicated that the APO was an additional charge, By 

order dated 29.5.2006 he was directed to report for duty. In the said 

order it was mentioned that, '"He will also look after the work of 

Ar-uriachaiFradesh -Additional Charge. However, after his transfer 

from Arunachal Pradesh the works of the state was suffering a set 

back and 'look after' arrangement did not work satisfactorily. The 

matter was considered by the Central Board in general and Tribal 

population in particular as regards to social welfare. Therefore, he 

was transferred to Arunachal Pradesh vide order dated 10.8.2006 in 

prime object of welfare interest of the area of the state. Since the 

charge of APO aGuwahati was an additional charge, he was already 

released from his original post of Secretary on deputation on 

5.8.2006. The transfer of the Applicant is made on administrative 

reason and in public interest and without violating any rule or 

procedure. His release was recorded in the attendance register 

which is an official record. On 22.8.2006, the Applicant came to the 

office and submitted a letter addressed to the Respondent No.4 

enclosing the order of this Tribunal dated 21.8.2006 and without 
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waiting for any official order struck of the official record in the 

attendance register and started signing the attendance register. The 

Respondent No.4 has administrative control of the services of the 

Applicant and there is no scope for the Applicant to continue in the 

Assam Board, Guwahati. There is no fixed tenure of posting as 

Secretary/APO. In exigency of services and administrative grounds 

officers 3re transferred after working for short period also. The 

Applicant had attempted to hide his involvement in commitment of 

the serious violation in the matter of issue of cheque and the matter 

is under investigation for appropriate steps and action, In Arunachal 

Pradesh there is Kendriya Vidyalaya where his children can study. 

Therefore, the O.A. has no merit and to be dismissed, claimed the 

Respondent in her reply statement. 

The Applicant has also filed a rejoinder reiterating the 

contentions made in the O.A. An additional Affidavit was also filed 

by the Applicant to bring the subsequent development in the case. 

We have heard Mr,A.Ahmed, learned counsel for the 

Applicant and Mr. G.Baishya, learned Sr. C. G. S. C. for and 

DrJL,Sarkar learned counsel for the Respondents. Learned counsel 

for the Applicant would argue that the Applicant has been 

transferred with malafide intention and in discriminatory manner, 

and therefore, the transfer order as well as the relieving orders are 
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liable to be set aside and quashed. Learned counsel for the 

Respondents, on the other hand, persuasively argued that the 

transfer was made on administrative exigency and in public interest 

and there is no infirmity in the transfer of the Applicant. 

5, 	Learned counsel for the parties have brought to our 

attention to the Various pleadings, materials and evidence placed on 

record and we have given due consideration to them and to the 

arguments advanced by the counsel for the parties. It is an admitted 

fact that the Applicant, an APO under the CSWB is required on 

transfer from one state to another. He was posted at Guwahati on 

his request on deputation vide order dated 26.5.2006. The relevant 

portion of the order, so far as the Applicant is concerned is quoted 

herein below:- 

S. 
No. 

State! 
UP 

Name of the 
SecretaryIO 

Desig- 
nation 

/Field Officer  

Deputation! 
Permanent 

Remarks 

3. Assam Sh. M. Ali APO Deputation Sh. M. Ali is appointed 
as as 	Secretary, 	State 
Secretary Board with immediate 

effect. He is appointed 
on 	deputation 	with 
additional 	charge 	of 
Asst. Project Officer. 

It is very clear from the said order the Applicant was transferred on 

deputation and APO was an additional charge'. In the following 

t-- 
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order dated 29.5.2006 it is made clear that, "He will look after the 

work of Arunachal Pradesh - Additional Charge". 

6. 	The Applicant has also alleged some other allegations 

other then tranaction of cheque and also plea of malafides. But on 

going through the materials placed on record we find that theseare 

all allegations not relevant for the adjudication of the case. It is case 

of transfer simplicitor. Therefore, the, crux point that has to be 

adjudicated by us is as to whether the transfer order violates any 

rules, guidelines or whether the same has been passed on 

administrative exigency or in public interest or not. As that has been 

found from the transfer order itself that he was transferred on 

deputation basis and charge of APO was only an additional one. A 

deputationist has no legal right to cOntinue in the borrowing 

department and since deputation period is not stipulated, it is the 

privilege of the Respondents to send back the deputationist to the 

parent department in exigency of work. It is borne out from the 

record that the Respondents had explained that works in Arunachal 

Pradesh was suffering a set back and the look after arrangement did 

not work satisfactorily and therefore, the matter was considered by 

the CSWB keeping in mind the necessity of the State Board of 

Arunachal Pradesh in general and Tribal population in particular as 

regards to social welfare. It appears that his services are required in 

Arunachal Pradesh for smooth running of the welfare programmes 
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and activities therein. Therefore, we are of the considered view that 

the impugned order of transfer does not suffer from any infirmity 

and also allegation of malafide is not substantiated. We are not 

entering into any finding in other cited issues that have been pleaded 

in the O.A. but confining our finding to the issue as to whether the 

transfer order is justified or not. 

Learned counsel for the Applicant has brought our 

attention to the decisions passed in the case of (i) Dr. Bhagat Singh, 

Vice Chancellor 1  Pun jabi University vs. The Chancellor, Pun jabi 

UnIversity and Others reporfd in 1981(2) SLR329, and (ii) D.K.Goel 

U.O.I. & Another, reported in (1992)19 ATC 475 and contended 

that deputation cannot be withdrawn before the tenure. But these 

decisions are not squarely applicable in the present case since no 

deputation period was fixed for the Applicant. Therefore, exigency 

of service, administrative reasons and public interest will rule the 

field. 

Learned counsel for the Respondents also brought our 

attention to the decisions rendered in (0 Mrs. Shilpi Bose & Ors. vs. 

State of Bihar & Ors., reported in AIR 1991 SC 532 and (ii) U.O.I. & 

Anr. vs. N.P.Thomas, reported in AIR 1993 SC 1605 and contended 

that a deputationist has no vested right to continue in the post and if 

L 
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the order of transfer is not violative of any rule or guideline, court 

cannot interfere. 

Taking confidence 'from the above decisions of the 

various Courts we are of the considered view that each and every 

case of transfer is different from other and will have to be assessed 

on its facts and legal positions. Admittedly, a deputationist has no 

legal right to continue in the deputation post, He was holding the 

post on deputation with additional duty of APO. No period for 

deputation was fixed and there is no infirmity in sending him back to 

Arunachal Pradesh. It is purely on administrative reasons and in 

public interest. Therefore, we are of the view that the Applicant has 

failed to make out the case, and the same is devoid of merit, and 

hence, the O.A. deserves to be dismissed. 

Accordingly, we dismiss the Q.A. There shall, however, 

be no order as to costs. Interim order, granted if any, stands 

vacated. 

(TARSEM LAL) 	 (K.V.SACHIDANANDAN) 
ADMINISTRATIVE MEMBER 	 VICE CHAIRMAN 

: 

rp,jA 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH, GUWAHATI 

ORIGD4AL APPLICATION N0.2I - OF 2006 

SYNOPSIS/LIST OF DATES/CHRONOLOGY OF EVENTS 

1987 
	The Applicant was appointed in the Central Social Welfare Board and 

was sent on deputation to various State Social Board. The Applicant has 

rendered services in Meghalaya, Nagaland, Arunachal Pradesh as well as 

in Assam. 

2005 
	The Applicant, on completion of his tenure of posting at Arunachal 

Pradesh, requested the authorities to consider his case for transfer to 

Assam. 

26.05.2006 

29.05.2006 

09.06.2006 & 
14.06.2006 

The Respondent No.3 was pleased to transfer and appoint the Applicant 

as Secretary, Assam State Social Welfare Board on deputation basis with 

the additional charge of Assistant Project Officer, Assam as well as the 

Assistant Project Officer, Arunachal Pradesh. 
(ANNEXURE - A, Pg. 15) 

The Applicant was directed to report for duty before the Respondent 

No.4. 

The Chairperson, Arunachal Pradesh State Social Welfare Board 

released the Applicant and he accordingly joined at Assarn on 

14.06.2006 and reported his joining to the Respondent No.4. 
(ANNEXURE - B Colly, Pgl 8) 

	

20.06.2006 	The Applicant after taking over charge on 14.06.2006 admitted his 2 

minor children at the Kendriya Vidyalaya, Maligáon in Class-Vil and in 

Class-li respectively, which is evident from the fee slips of the said 

School. 
(ANNEXTJRE - H, Pg.30) 

	

0 1.07.2006 	A file for transfer of finds from Plan to Non-plan account for payment 

of staff salary for the month of June, 2006 was put up before the 



Applicant and the Applicant signed two Cheques to the amount of 

Rs. 1,80,000/= (Rupees One lakh eighty thousand) and Rs. 98,7001= 

(Rupees Ninety-eight thousand Seven hundred) and endorsed both the 

Cheques to the Respondent No.4 for necessary approval. 

03.07.2006 & 

	

07.07.2006 	The Applicant subsequently came to learn that the Cashier/U.D.A. 

presented the cheques before Bank without prior approval of the 

Respondent No.4 who signed the cheques only on 03.07.2006 and 

07.07.2006. 
(ANNEXEJRE - C, Pg. 21) 

03.07.2006 & 

	

04.07.2006 	The Respondent No.4 vide letter dated 03.07.2006 demanded an 

explanation from the Cashier/U.D.A. as to why he presented the 

Cheques without her approval. The said U.D.A. vide letter dated 

04.07.2006 informed the Respondent No.4 that he had misunderstood 

her telephonic consent on 0 1.07.2006 and rendered his apology for the 

same. 
(ANNEXURE - D Colly, Pg.22) 

24.07.2006 The Applicant vide letter dated 24.07.2006 also asked an explanation 

from the U.D.A. with regard to the said anomaly committed by him. 

The said U.D.A. vide his reply dated 24.07.2006 apologized for his 

mistake. 
(ANNEXURE - E Colly, Pg.24) 

04.08.2006 & 

	

05.08.2006 	The, Respondent No.3 vide impugned Order dated 04.08.2006 was 

pleased to appoint the Respondent No.5 as Secretary of Assam State 

Social Welfare Board in suppression of the earlier Order dated 

26.05.2006. Accordingly, the Applicant being a responsible employee 

handed over charge to Respondent No.5 on 05.08.2006. However, no 

notice/opportunity/hearing was given to the Applicant before passing the 

said impugned Order. 

(ANNEXURE - F Colly, Pg.26) 
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10.08.2006 & 
18.08.2006 	The Applicant was shocked to learn that vide impugned Order dated 

10.08.2006 the Respondent authorities were pleased to transfer the 

Applicant to Arunachal Pradesh on administrative grounds. The said 

Order was received by the Applicant only on 18.08.2006 and on the said 

date, the Respondent No.4 passed another impugned Order relieving the 

Applicant of his charge of Assistant Project Officer at Assam State 

Social Welfare Board and directing him to hand over charge to 

Respondent No.5. 

Being aggrieved by the impugned actions of the Respondent authorities, 

of having transferred the Applicant within a period of 3 months from the 

date of his joining during the mid-term academic session of his children, 

to illegally accommodate the Respondent No.5, the Applicant has 

preferred this Original Application praying for setting aside the 

impugned Orders dated 04.08.2006, 10.08.2006 and 18.08.2006. 
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• 	
. 	 GUWAHATI 
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Samaj Kalyan Bhawan, 
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C.S.B.A., 
Samaj Kalyan Bhawan 	•. 
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Dr. (Mrs.) Mukti Debi Choüdhury,.. 
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Assam' State Social Welfare Board, 
Beltola, Guwahati - 781 028 

( 

Mr.D.D.Mondal, 	'• 
Assistant Project Officer, 
Assam State Social Welfare Board, 

-Beltola, Guwahati - 781 028. 
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OP 

DETAILS OF THE APPLICATION 

PARTICULARS OF ORDERS AGAINST WHICH THIS 

APPLICATION IS MADE: 

This application has been filed challenging the legality and validity of the 

Order No. 14-2/2/94/SBA dated 04.08.2006 issued by the Respondent No.3 

whereby the Applicant had been directed to handover the charge of the post of 

Secretary, Assam, State Social Welfare, Board to the Respondent No.5 without 

any prior notice as well as the impugned transfer Order issued under Memo 

No. F.1-2/FO!87/FO.ESTT/184 dated 10.08.2006 issued by the Deputy 

Director (FO ESTT) whereby the Applicant has been directed t,o report back 

to Arunachal 1?radesh after handing over charge to the Respondent No.5, in 

complete violation of the guidelines so laid down by the Government of 

Assarn in respect of transfer of officers and the impugned' consequential Order 

passed by the Respondent No.4 Relieving the Applicant of the said Charge of 

A.P.O of the Assam State Social Welfare Board at Guwahati. 

JuRISDICTION OF THE TRIBUNAL: 
The Applicant declares that the subject matter of the application is well within 

the jurisdiction of this Hon'ble Tribunal. 

LIMITATION: 
The Applicant further declares that this application is filed within the 

limitation prescribed under Section 21 of the Administrative Tribunals Act, 

1985. 

FACTS OF THE CASE: 

4.1 That the applicant is a citizen of India and a resident of Jalukbari, 

Guwahati in the State of Assam and as such, he is entitled to all the 

rights, . privileges and protections guaranteed to the citizens of India 

under the Constitution of India and the laws framed thereunder. 

4,2 That the applicant is: presently serving as Assistant Project Officer 
(hereinafter referred to as APO in short) of the Assarn State Social 
Welfare Board at Guwahati. Be it stated herein that the Applicant had 

been given' the additional charge of APO, Arunachal Pradesh. 

a 
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4.3 That, after being initially appointed to the Central Social Welfare Board 

in the year 1987, the Applicant was sent on deputation to various State 

Welfare Boards and accordingly the Applicant has rendered his services 

at the Arunachal Pradesh, Meghalaya, Nagaland as well as in Assam 

State Social Welfare Board. In the year 2001, the Applicant was 

transferred to the Arunachal Iradesh State Social Welfare Board and the 

Applicant rendered his services at the said place in the post of APO till 

the year 2006. 

4.4 That on having completed his tenure of posting at Arunachal Pradesh, 

the Applicant requested the authorities to consider his case for transfer to 

Assam due to his personal difficulties. Accordingly, the Respondent 

No.3, vide Office Order under Memo No. F-14-1/SecretaryfPolicy/2005/ 

SB Admn dated 26.05.2006, was pleased to appoint the Applicant as 

Secretary of the Assam State Social Welfare Board on deputation basis. 

In the said Order it was further mentioned that the Applicant is 

appointed on deputation basis with the additional charge of APO, 

Assam. 
Copy of the relevant portion of the said Office 

Order dated 26.05.2006 is annexed herewith and 

marked as ANNEXIJ1U - A. 

4.5 That, in continuation of the aforesaid Office Order, the Applicant was 

directed to report for duty before the Chairperson of the Assam State 

Social Welfare Board vide Office Order issued under Memo No. 2-

41F.0/791F0.Estt/41 dated 29.05.2006. Be it stated herein that in the said 

Order dated 29.05.2006 it was further mentioned that the Applicant 

would also look after the work of Arunachal Pradesh as an additional 

charge. As such, it is evident that the Applicant was given three 

charges, i.e., Secretary, Assam State Social Welfare Board, Assam, 

APO, Assam State Social Welfare Board, Assam and APO, Arunachal 

Pradesh as the additional charge. In pursuance of the said Order, the 
Chairperson of the Arunachal Pradesh State Social Welfare Board 

released the Applicant on 09.06.2006 and the Applicant joined at his 
new place of posting at Assam on 14.06.2006. The Applicant duly 

reported his joining to the Respondent No.4 vide his letter dated 

14.06.2006. 



Copies of the said Orders dated 29.05.2006, 

09.06.2006 and the joining Report of the Applicant 

dated 14.06.2006 are annexed herewith and marked 

as ANNEXURE - B colly.. 

4.6 That, while the Applicant was rendering his services at Assam, on 

01.07.2006 a file for transfer of funds from Plan to Non-plan account, 

with regard to the payment of staff salary for the month of June, 2006 

was put up before the Applicant by the Accounts Section. Accordingly, 

the Applicant signed the Cheque bearing No. 198634 amounting to Rs. 

1,80,000.00 (Rupees One lakh Eighty thousand) for transfer of funds 

from Plan to Non-Plan and endorsed the same to the Chairperson 

(Respondent No.4) for her final approval and signing of the Cheque. It 

is worthy of mention herein that the Chairperson could not attend her 

office on 01.07.2006, as she was unwell. Be it stated herein that on the 

very same day the file for payment of salary of the office staff was put 

up before the Applicant by the Accounts Section and simultaneously a 

Cheque amounting to Rs.98,700.00 (Rupees. Ninety-eight thousand 

Seven hundred) bearing No. 331738 for payment of salary was also 

placed before the Applicant for his signature. The Applicant 

accordingly signed the same and once again endorsed it to the 

Respondent No.4 for her necessary approval. 

4.7 That, it is relevant to state herein that the Cashier of the said office 

without obtaining the final approval of the Respondent No.4 presented 

the Cheques to the Bank for withdrawal. It is categorically state tier ii 

that the Secretary has no role to play with regard to the withdrawal of 

funds from the Banks or ensunng the final approval of the Chairperson, 
----_- ------- __ -4 

which is the sole duty of the Cashier/Accounts Section. The Applicant 

as Secretary, at no point of time advised/instructed/directed the 

Cashier/Accounts Section either verbally or in writing to make the fund 

transfer from Plan to non-Plan or to draw the salary without approval of 
the Respondent No.4 However, the Applicant subsequently came to 

learn that the Cheques so presented before him were actually signed by 
the Respondent No.4 only on 03.07.2006 and 07.07.2006 respectively. 
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17) 
A copy of the said Note Sheet from te 

Office file with regard to the above matter is 

annexed herewith and marked as 

ANNEXURE-C. 

4.8 That, the Applicant subsequently came to learn that the Respondent 

No.4 vide letter under Memo No. SWB/Xll-25(2)12005-06/819 dated 

03.07.2006 was pleased to issue a letter to the u.D.A: of the State Board, 

Sri Prabin Thakuria demanding an explanation as to why he has 

presented the Cheque No. 331738 of Rs.98,700/ dated 01.07.2006 to 

the Bank under single signature despite the fact that the Respondent 

No.4 had allegedly left instruction to get the Cheque signed by her, in 

her capacity as authorised signatory. In response to the said letter of the 

Respondent No.4, the said Sri Prabin Thakuria, vide his letter dated 

04.07.2006 was pleased to inform the Respondent No.4 that Cheque No. 

331738 dated 01 .07.2006 for Rs. 98,700/= was drawn on 01.07.2006 for 

payment of salary of the staff for the month of June, 2006. He thrther 

stated that he had informed the Respondent No.4 about the same over 

telephone for her consent on 01.07.2006, which was wrongly understood 

by him for which he rendered his apology and further gave an 

undertaking that such mistake would not be committed in future. 

Copy of the said letter dated 03.07.2006 of 

the Respondent No.4 and 04.072006 of the 

U.D.A. Sri Prabin Thakuria are annexed 

herewith and marked as ANNEXURE-i) 

colly. 

4.9 That, from the facts narrated herein above it is evident that the Applicant 

had no inkling with regard to any such drawing/payment made towards 

salary payment of the staff for the month of June, 2006. The 

blame/fault, if any, was of the CashierlLJ.D.A./Accounts Section of the 

Board, i.e. the said Sri Prabin Thakuria. However, to the utter shock and 
surprise of the Applicant, the Respondent No.4 in a most malafide 

manner started harassing the Applicant and with a vindictive attitude, 

mistreated the Applicant and for reasons best known to the Respondent 

No.4, and to the best knowledge of the Applicant, made verbal 

complaints against the Applicant before the Respondent Nos. 2 and 3 

VA 



AX 
alleging insubordination and misappropriation of funds. However, the 

Applicant humbly states that such action of the Respondent No.4 is 

contradictory to the fact that the Respondent No.4 had herself approved 

the said Cheques on 03.07.2006 and 07.07.2006. As such, the 

•Respondent No.4 ought not to have blown hot and cold by signing on 

the Cheques and then complaining about the same to the detriment of the 
Applicant. 

4.10 That, while matters remained thus, the Applicant also issued a letter to 

the U.D.A. Sri Prabin Thakuna to clarify as to why he deposited the 
Cheques of Rs.1,80,000/= and Rs,98,700/= to the Bank without 

obtaining prior signature of the Chairperson, vide his letter dated 
24. 07.2006. The said U.D.A./Cashjer Sri Prabin Thakuria vide his reply 

dated 24.07.2006 apologized for his mistake and further gave an 
undertaking that such mistake would not be done by him in future. 

Copies of the said letters both dated 

24.07.2006 are annexed herewith and 
marked as ANIEXJJ - E Coijy 

4.11 That, to the utter shock and surprise of the Appiicnt, the Respondent 

No.3 vide impugned Order under Memo No. F.14-2/2/945BA dated 

04.08.2006 in supercession of the earlier Order dated 26.05.2006 

(Annexure-A) was pleased to appoint Sri D. D. Mondal, i.e., the 
Respondent No.5 as Secretary of Assarn State Social Welfare Board. A 

copy of the same was forwarded to the Applicant directing him to 
handover charge to the Respondent No.5 with immediate effect. The 

said Order was received by the Applicant on 05.08.2006 and accordingly 

the Applicant, being a responsible employee handed over charge to the 
Respondent No.5 on 05.08:2006 itself vide Order under Memo No. 
ASSW

B/pER/ESTT/2006/92829 Be it stated herein that the Applicant 
was neither given any notice/opportuy nor any hearing prior to 

appointing the Respondent No.5 at the said post of Secretary of Assam 

State S?cial Welfare Board. As such, the impugned action of the 
Respondent authorities including the Respondent No.4 is illegal, 
arbitrary and violative of the principles of natural justice. 



PW FA 

• 	 V 	 Copies of the said impugned Order dated 

04.08.2006 and the Memo of handingover 

• 	 V 	
charge dated 05.08.2006 are annexed 

herewith and marked as ANNEXURE 

	

V 	 CoHy 

4.12 That, after handing over charge to the Respondent No.5 with regard to 

	

V 	 the post of Secretary, Assam State Social Welfare Board, the Applicant 

• continued to render his services as APO in Assam State Bprd. 

However, the Applicant noticed several irregularities in following the 

procedure as laid down by the Central Social Welfare Board and.also 

with regard to the management of fund in the Assam State Social 

Welfare. Board. On bringing such irregularities to the notice of the 

Respondent No.4, the Applicant was assured that things would be 

looked into. Howevej,jo the utter shock and surprise ofthe App. iiVcant, 

the Deputy Director (FO ESTT) of the Central Social Welfare Board, 

vidé impugned Order issued under Memo No. F. 1-

21F0/871F0.ESTT/184 dated 10.08.2006, was pleased to transfer the 

Applicant to Arunachal Pradesh State Board oniie.,grounds 

with immediate effect. The said impugned Order dated 10.08.2006 was 

communicated to the Applicant vide impugned Order under Memb No. 
V 

77IPt.IV/97/1247-5.1 dated 18.08.2006 issued by the V 

j 
V 	Respondent Nó14, which was received by the Applicant on the same 

date, and the 

	

	 at the 

oc Order. ,A bare 

IA has been initiated to accommodate the Respondent No.5, who influences 

being 	V 

No.4 due to the fact that he has tried to render. sincere services in the 
V s 

department, much to the dis1ike of the Respondent No:4. Such 

	

On the part of the 	V 	 V 

Respondent Nos4 and 5. 

V 	Copies of the said impugned Orders .dated 

10.08.2006 and 18.08.2006 are annexed 

herewith and marked as ANNEXURE. - G 

Colly. 

V 	
• 
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4.13 That, the Applicant deems it pertinent to mention herein that after 

rendering 5 (five) years of service in Arunachal Pradesh, the Applicant 

had barely managed to get his two minor children admitted at the 

Kendriya Vidyalaya, Maligaon on 20.06.2006, which is evident from the 

• admission fee slips of his children in Class-VU and Class-il respectively. 

As such, transferring the Applicant behind his back without any notice 

and during the mid-term academic session of his children would result in 

grave and serious prejudice being caused to the Applicant besides 

hampering the studies of his children. 

Copies of the admission fee slips dated 

20.06.2006 of the children of the Applicant 

are annexed herewith and marked as 

ANNEX1IJRE - H. 

4.14 That, the Applicant deems it pertinent to ' mention herein that the 

Respondent No.5 is junior to the Applicant in terms of seniority, and as 

such, by virtue of the impugned Order dated 18.08.2006, the Respondent 

No.5 has become the Reporting Officer of the Annual Confidential 

Report of the Applicant. The Applicant humbly states that such an 

impugned action is not only violative of the guidelines so laid down by 

the Department of Personnel & Training with regard to the reporting of 

Annual Confidential Report, but also reflects the arbitrary action of the 

Respondent No.4 in showing undue favoritism to the Respondent N0.5 

as well as the impugned action of the Respondent Authorities in 

allowing the Respondent No.5 to take over Charge of the post of 

Secretary at the Assam welfare board despite the fact that the said 

person is junior to the Applicant in terms of Seniority. 

The Applicant craves leave of this Hon'ble 

Tribunal to produce a copy of the seniority 

• • list with regard to the position of the 

Respondent No.5 vis-à-vis the Applicant as 
and when deemed necessary by this Hon'ble 

Tribunal. 

5. 	GROUNDS FOR RELIEF/S WITH LIGAL PROVISIONS: 



r 

5.1 For that the facts and circumstances that have been narrated herein 

above would clearly indicate that the respondents have deliberately 

flouted with all impunity the policy decision of the Govt. of India in 

matters pertaining to transfer. The applicant having been transferred to 

the present place of posting to Assarn on 26.05.2006, he could not have 

been transferred out before 25.06.2009 in terms of the said policy 

pertaining to transfer. As -such, the impugned orders of transfer dated 

10.08.2006 and 18.08.2006 in respect of the applicant,barely two months 

after his joining at Guwahati, are ex-facie illegal and hence liable, to be 

interfered with by this Hon'ble Tribunal. 

5.2 For that the Respondents have failed to take note of the specific and 

practical difficulties so faced by the Applicant with regard to the mid-

academic session of his children. It was incumbent upon the 

Respondents to address themselves to the aforesaid grievances of the 

Applicant not only on humanitarian ground, but the same is also a duty 

cast upon them in terms of the law laid down by the Hon'ble Supreme 

Court in the case of S.L. Abbas reported in (1993) 4 SCC 357. The 

same not having been done, the impugned Orders of transfer dated 

10.08.2006 and 18.08.2006 are liable to be set aside and quashed. 

5.3 For that, the facts and circumstances narrated herein above would clearly 

reveal that the impugned Order relieving the Applicant from the post of 

Secretary dated 04.08.2006 and the impugned transfer Order dated 

10.08.2006 have been issued at the behest of the Respondent No.4 with 

the sole purpose of illegally accommodating the Respondent No.5 for 

reasons other than relevant and bonafide. It is apparent on the face of 

the records that the authorities had otherwise realized the sincere and 

diligent effort of the Applicant in rendering his services. However, 

apparently due to undue and unwarranted influence being exerted by the 

Respondent No.4 to accommodate the Respondent No.5, the impugned 

transfer 'Order dated 10.08.2006 has been issued. The malafides are writ 

large on the face of the records rendering the impugned Orders ex-facie 
bad in law and as such, the same are liable to be interfered with by this 

Hon'ble Tribunal. 
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5.4 For that, the Applicant has been discriminated against without any 

reasonable basis or justification. The Applicant has been picked up for 

discriminatory treatment as will be evident from the fact that the 

Applicant was brought in to the Assam State Social Welfare Board only 

in the month of June, 2006' after having rendered 5 years of service at 

Arunachal Pradesh It is further stated herein that the Applicant's charge 

at Arunachal Pradesh was only an additional charge, whereas the post of 

Secretary and A.P.O. being held by him at Guwahati were his actual 

posting. Hence, removing the Applicant from the said post,without any 

prior notice to the Applicant, to accommodate the Respondent No.5 is 

ex-facie illegal, mala.fide and arbitrary in addition to being unfair, 

unreasonable and capricious. The said impugned actions are in gross 

violation of Articles 14 and 16 of the Constitution of India. The said 

impugned actions reflect malice in law as well as malice in facts. As 

such, it is humbly submitted that the same are liable to be set aside and 

quashed. 

5. For that, the facts and circumstances that have been narrated herein 

above would clearly reveal that the impugned Orders dated 04.08.2006 

and 10.08.2006 have been issued most mechanically by the Respondent 

Authorities without any application of mind to the relevant factors only 

at the behest of the Respondent No.4. The fact that, the Respondent No.4 

had herself signed the said 2 Cheques in question on 03.07,2006 and 

07.07.2006 negates the allegation of any misappropriation of funds by 

the Applicant. As such, the Respondent No.4, only with a view to 

remove the Applicant from the said post of Secretary and to illegally 

accommodate the Respondent No.5, has been instrumental in the issuing 

of the impugned transfer Order dated 10.08.2006. No person reasonably 

instructed in law could have been oblivious to these factors, which are 

germane to the issue at hand. There apparently has been a colourable 

exercise of power for collateral purposes. The impugned orders, on the 

face of the records are not sustainable. As such, it is humbly submitted 

the said impugned Orders are liable to be set aside and quashed. 

5.6 For that, as has already been stated herein above, the authorities have not 

only been oblivious to the factors that have been indicated in the 

preceding paragraphs, but also to the fact that the Applicant's children 

are in their mid-term academic session and are scheduled to be appeared 
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for their Examination in March 2007. The authorities have entirely 

ignored the fact that his children's entire academic career would be 

jeopardized if the said impugned Orders are given effect to. Apparently, 

such impugned actions infringe upon the rights guaranteed to Applicant 

under Articles 21 and 41 of the Constitution of India. As such, the said 

impugned Orders are liable to be interfered with by this Hon'ble 

Tribunal. 

5.7 For that, the impugned Orders dated 04.08.2006 and 10,08.2006 suffer 

from the vice of flagrant and deliberate violation of the principles of 

natural justice and the settled principles of service jurisprudene. The 

Applicant has been denied the rights, protections and privileges of the 
said settled principles without any reasonable basis or justification. It is 

apparent that the impugned transfer Order dated 10.08.2006 has been 

made 'with the approval of the competent authority' and not in pub)ic 

interest. As such, it is humbly submitted the said impugned Orders are 

liable to be interfered by the said Hon'ble Tribunal. 

5.8 For that, the Applicant humbly submits that the conditions precedent for 

exercise, of powers by the Respondent authorities has not been followed 
in the instant case. As such, the impugned Orders dated 04.08.2006 and 

10.08.2006 and the Relieving Order dated 18.08.2006 are void ab-initio. 

5.9 That the applicant has a strong primá-facie case in his favour. The 

applicant shall suffer irreparable loss and injury which cannot be 
compensated in terms of money if the said impugned transfer Order 

dated 10.08.2006 as well as the impugned relieving order dated 

18.08.2006 are given effect to. The balance of convenience is strongly 

in favour of the applicant. As such this Hon'ble Tribunal may be pleased 

to stay/ suspend the operation of the impugned order of transfer dated 

10.08.2006 and 18.08.2006 during the pendency of the instant 

application. - 

5.10 That the applicant has no other adequate, equally efficacious alternative 

remedy available to him and the relief as prayed for, if allowed, shall be 

just, adequate and proper. 
5.11 That the applicant demanded justice but the same has been denied to 

him. 
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5.12 That this application is made bonafide and for the ends of justice 

DETAILS OF REMEDIES EXUSTED: 

That the applicant declares that he has no other alternative and efficacious 

remedy available to him except by way of this instant application. 

MATTERS NOT PREVIOUSLY FILED OR PENDING WITH ANY 
OTRER COURT: 

That the applicant declares that no such writ petition or suit has been filed 1 
regarding the matter in respect of which this application has been made, 

before any Court or any other authority or any other Bench of the Tribunal nor 

any such application, writ petition or suit is pending before any of them. 

RELIEFS SOUGHT FOR: 

Under the facts and circumstances stated above, the applicant humbly prays 

that Your Lordships be pleased to admit this application, and a notice be 

issued to the respondents to show cause as to why the reliefs sought for by the 

applicant shall not begranted, call for the records of the case and on perusal of 
* 

	

	 the records and after hearing the parties on the cause or causes that may be 

shown, be pleased to grant the following reliefs: 

8.1 To set-aside and quash the impugned Order under Memo No. F. 14-

2/2/94-SBA dated 04.08.2006 issued by the Respondent No.3 for 

directing the Applicant to handover charge of Secretary to the 

Respondent No.5 and accordingly pass an Order of status quo ante in 

favour of the Applicant for the post of Secretary, Assam State Social 
Welfare 

8.2 To set aside and quash the impugned Order under Memo No. F.1-

2IFO/87/FO.ESTT/184 dated 10.08.2006 issued by the Deputy Director 

(FO ESTT) whereby the Applicant was transferred to the Atunachal 

Pradesh State Board on administrative grounds and accordingly allow 

the Applicant to continue to serve as Secretary of the Assam State SocIal 
Welfare Board with additional charge of A.P.O. at Assam. 
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8.3. To set aside and quash the impugned Order issued under Memo No. 

• SWBI1-4(1) 77IPt.IV/97/1247-5.1 dated 18.08.2006 issued by the 

Respondent No.4 relieving the Applicant from the post of A.P.O. of 

Assmi State Social Welfare Board and directing him to hapdover charge 

to the Respondent No.5 

8.4 To direct the Respondent authorities to allow the Applicant to continue 

to serve at the Assám State Social Welfare Board as Secretary with the 

additional charge of A.P.O., Assäm State Social Welfare Board in terms. 

ofthe Order dated 25.06.2006. 

.8.5 To direct "the. Respondent Authorities not to give effect to the impugned 

transfer Order dated 10.08.2006 as well as the impugned relieving Ofder 

dated 18.08.2006. 

8.6 Costs of the application. 

8.7 Any other telief or reliefs' to which the applicant is entitled to, undrthe 

facts and cirum stances of the cas, as may be deemed fit and proper by 

the Hon'ble Tribunal. 

INTERIMOREER PRAYED' FOR 

The applicant resjectftdly prays before this Hon'ble Tribunal that during the 

pendency of the instant original application, the applicant shall not be 

disturbed from his present place of .posting as A.P.O., Assam State Social 

Welfare Board and to further suspend the operation of the impugned Orders 

under Memo 'Nd.. F.14-2/2/94-SBA dated 04.08.2006, Memo No. F1-

21F0/871F0.ESTT/184 dated 10.08.2006 as well as the impugned relieying 

Order issued inder Memo No. SWB/1-4(1) 77/Pt.I7V/97/1247-51 dated 

18.08.2006. . . 

PARTICULARS OF THE IPO. 

tP.O. NO, 
ii. late of Issue. 
'iii. Issued from 	: 
iv. Payableat ,. 

11 DETAILS OF ENCLOSURES: 

'As sated in the Irdéx. 
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VERIFICATiON 

1, Shri Mustaquim All, son of Late Mehboob Au, resident of 
7th Mile, Jalukbari, 

P.O. & P.S. Jalukbari, Guwaliati - 781 014; Dist. Kamrup, Assam., aged about 4years,, 

do hereby solemnly affirm and verify that I am the Applicant in the instant application 

and as such, I am filly conversant with the facts and circumstances of the case. The 

statements 	made 	in 

ue to my knowledge and those made 

in Paragraphs-. 	C)? 	 )..tP)A 	'iriatters of records derived 

therefrom, which I believe to be true and those made in paragraphs - s ... are true to my 

legal advice and I have not suppressed any material fact. 

And I sign this verification on this the 21 day of August, 2006 at Guwahati. 

SIGNATURE OF THE APPLICANT 

ra 

V~ 
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Name of the - - 
S.No. 	State/U.T. SecretarylP0fFleld Desgtrcr. 

• 
OeputaUoxi( Peniianent Remarks 

Officer -. •• 
Andhra Pradesh Sh. C. ShaktjveJ ? 	

" 
Deputation as 	cretary Deputation extended fór another one 

year. He will continue to hold 
additional charge of P0. 

Arunachal Sh. P.R. Deka State Board Permanent Nil 	 . 	\ 
Pradesh 	.  Employee  

3 	Assam Sh. M Au Deputation as Sectetary Sh. M. Alit is appoirted as 	•' 
• - Sretary, State Board with 

- i immediate effect. He Is appointed 
on deputation with additional charge 
of Asst. Project Offjc 

4. 	Bihar Sh. N.G. Jani 
_________ __________ 
Deputation as Secretary 'SIt .N.G. Jaroirrted as 

• Secretary, State Board with 
immediate effect. He is appointed 

• on deputation with adthtional charge 
of Asst. Project Officer. 

LF 

• 	 40 

eerii ed Lnle true cop1t. 

At*E?WRE-A 
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CENTRAL SOCIAL WELFARE BOARD 
(State Board Administration) 
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E 14-1 /Secretary/Po licy)2005/S B Adrnn 
ated:26.5.2006 

OFFICE ORDER 	 - 

çt 	The following officers are appointed as Secretaries of the State Social Welfare Boards on usua 	s and 
>  conditions of deputation. The period of deputation will be applicable with the date of assumpbon of charge. of the post. 

The appointments have been made on administrative, grounds and ri public interest. The officers who have been 
transferred and given charge of Secretary State Board are directed to report immediately for duty to the Chairperson, 
State Sodal Welfare Boards to which they are appointed under intimation to this office. 



.16 our 	

I 
 Pondicherry Sh. D. Dominic Welfare Deputation as Sretary, riodoepUt10fl of Sh. 0. 

Dom6c is extended for another year Officer State Board 
asS kretary, State Board. He w i ll  

corue ' 	hoki additional charge of 
WCe. Officer. 

 Chatttsgarh Sh. Narain APO Deputation as Sretary, Sh:Mohanty is appointed as 
Secdtary, State:Baard with 

Mohanty State BOard 
immediate effect. He is appomted - 

on dhputation with additional charge 
oLAjt. Project Officer. 

 Uttaranchal Sh.P.K. Ojha \Netfare DeputaboflaSSeC1etarY 
Ojh is extended for another year Officer State Board 
asecretary, State Board. He w i ll 

to hold additional charge of 
V\ eUareOfficer. 

Note Sh. A.K. Dua, Deputy Director and Sh. D.S. Bhukkat, Deputy Director are repathated to CSWb 
Headquarters with immediate effect 

This issues with the approval of the Com$(nt Authority. 	 : 
NEELA BHARDWAJ) 

JOINT DIRECIOR (SB PDMN/ ESIT) 

1. All Concerned 
Copy to: 
1. 	AH Chairpersons of State Soc4al Welfare Boards with the request to 

I 



kindly relieve the officer of their duties immediately to enable them to join theirduties. 

2. 	P & AO. CSWB for informat on and necessary action. 
3,. 	All Jcnt Drectors. 

All Divisional Heads 
Personal File 
PS to Chairperson for information 
PA to ED for information. 

S. 	Estabhshment Division t((.  
9. 	•. Vigilance Cefl 	 S  - 	 S 	 S.. 	 ••.. 

.10. 	PCRCeH • 	BHA-3KARAN) 
• 	DEPUTY DIRECTOR (SB AD'N/ ESTT) 



• 	 4.g 	.ANNEXURE. 
- 

( 

fJ 

h1IIyf •f j:1J.. 	2 -lfFO/9/J: . QJ:ctl\ \ 	 'itI/ Fx 	: 26960057 

li\1/A, 
R( r(rJ:lTr f5Rfur 

tILE CENIl A1,SOCIAI, \VF;LI'AIE 1OARI) 
;U, & tttIi 'J1(1.1 

- 110 010 
B- 12, Qutub lnstit]tionil Arca, New Dcth - 110 010 

iifrt / J )aiec.l i 29.5.2006 

OFFICE ORDER 

In continuation to this OfliccOrder of even number dated 183.2006, the following fi'dd 
o(iicci's re transferred and postcd to the State Boards indicated against their names under cl(inn 
N0.4 with iinmeditc effect and uhtil further orders on administrative grounds and iii public 
interest, The concerned ofTiccrs are directed to report for duty to the Chairperson, State Soiat 
Wttll'are l.nard to 'which they iU'C posted within a fortnight of issue of this ordet' and after bcing 
rcl1eved by the respective Cliairpci'son of the State Board. 

	

Vill 	

. Dinihon 	 JIln'fLrJ cdIl( 	I
b. M. All, 	 nchaI Prades 	Assam (lie will also look' 

Ai'(.) 	. 	 afler the \vol'k of Arunchat 
---.- 

2.t 	Sb. P. Prakash. P0 	 0issa 	 Tamil Nadu 
Suit P irvathi iO -- 	ivhdhyPr,n 	t'..iah 	- - 

'I 	ih 	K. ShtitPO 	 T'unilNadu _- K"trriabk-i 
5 	Sint Arunirna Gupta, WO 	Rajasthan 	_JQu1'l idc'h 

2. 1 	No lcprescnta(jon will be considered vithot joining thp. new place of posting. Any 
lceommcndation or otside pressure will lead to disciplinary actio: All the ti'ansI'errcd bflicct's 
ale: entitled fbi' getting TA/DA on transfer except S.No.1, 3 & 5 whose transfcis have been made 
(in their ()\Vfl lcqucst. 

4. 	'l'his issues with the orders of the Competent Authority. 	. 

(Vinesli Lata) 
Joint l)ircctoi'(F.Q. Esit.) 

Cop)' to :- 
1.. 	All conccntcd.field officers for immediate compliance. 

1 	Cliai:persoiis of all concerned State Social Welfare l3oards %V11lt the request to kindly relieve 
the concerned field oliicers of (heir duties izwnediately to enable them to jolil their duties in 
lheiv icspeclivc I)lace of postings after availing the joining time under intimation io this 
Olflec. '11w joining report of the lzansfencd ofIcers may also be ii ziwda let>' Ix'wai -dcd to 
the Central Social Welfare iJoard, 
P & AO for in.foimatiou and necessary action. 

• . All Joint Directors and Divisional Heads for information 
Deputy 1)ireetor(FCI) 	. • 

0.• 	i)eputy 1)iicctqiSl3A) 	. . 	• 	. 
7, 	I'crsoii;ol file of concerned officer. 

• 	P.S. to Chairperson and P.A. to Executive Director for inforrnition, 

	

- 	 • 	

: 

 p Joiiectoi' F.'Ci. I'sj L. 

Ii 
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ARUNACHAL PRADESH STATE SOCIAL WELFARE BOARD 
NAHARLAGUN791 ho 
ARUNACIJAL PRADESII 

Telegram 	'RAJYAKALYAN' 	
STD 0360 

Telephone 	Off. 	Res. 
Chairperson 	245323 	249660 
Secretary 	244751 	244930 
FAX : 	244751 

Ref. No.... 	.. 	 Dazed........
. 9•.6.2006....... 

D ER 

Conaequont Un the cwBn Order NoaF.14ui1/jgecrotry/ datea 26.3.06 and F.No,24/p,O,/99/p0 	ratt dated 29.3006 Shri N. AlL, A.P.O, attoohod to Aruneohal Prade3h State Sooja]. Welfare Board in hereby released on 9th June 2006 (A.?I.) to enable him to join A8z3am State Sociale1tare Board an Secretory on deputation and add.ttjo,j ohrgo of A4P,0,. He will Continue to look after the work of Arunao 	Pradoh an A.P.Q. additional charm, 

TADAR YADIn 
cHAIRPRSOM 

Dtd, 9 .6.2006 Copy tos- 

1. The r-,xecutiVe - -Directi ors, MWBg . Now Delhi for infornmtj, 2, The Chairporon, Anam State ooia]. Welfare l3oard, Guqn1i.j for informatjon 

3.shrj M. AU, 	AwB for intorntj 	nd'necotsary notion, 
4, 0/a 

(TADAR ThDrn) 
CHATRPFJRSON 

Cea 
t to 

&1~11~ * 
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No. ASSWI3/pEpJpSyf/2006/I  m 	 Date: 14/06/2006 r. 
The Chairperson, 
Assam State Social Welfare Board, 
Beltola, P.O.Guwahatj28 (Assam). 

SUBJECT : - JOINING REPORT IN ASSAM STATE BOARD ON TRANSFER. 

Reference :- C.S.WJ3.'5 Orders vide No. F. 14-1 /Sccretary/J'oljcy/2005/SJ3 Admn dt.26/05/06 & F.2-4/FO/99/FOEStt dt.29/05/06 and Arunachal Ptadesh State Board's release 
order vide NO.APSSWB/E5tt79/2001 -02/1 81 dt.09/06/2006 

Madam, 

I have the honor to refer to the Order's of Central Social Welfare Board, New-Delhi 
and subsequent release order of Arunachal Pradesh State Board on the above quoted subject and 
to inform you that I have joined to-day i.e. on 14th June 2006 (F.N.) in The Assam State Social 
Welfare Board,Guwahatj as Secretary on deputation with additional charge of A.P.O. 

May I therefore, request you kindly to forward a copy of my joining report to The 
Central Social Welfare Board,New-De!hj for further necessary action. 

l"iithlully Enclo.Duplicate copy. 	 Yours  

(MUSTAQUIM ALl.) 
SECRETARY & A.P.O. 

ASSAM STATE SOCIAL WELFARE BOARI) 
GUWAIIA1'I. 

Copy for kind information & necessary action to 

i) 	The Executive Director, Central Social Welfare Board,NewDelhj —16. 
The Dy,Director (FO.Estt.), C.S.W.B.,New.DeIld —16 
The Pay & Accounts Officer, C.S.W.B, New-Delhi —16 with the request kindly to 
remit my pay & allowances to Assam Boardiroin this month onwards. iv) 	
The Chairperson, Arunachal Pradesh State Social Welfare Board,P.O.Naharlagun Dist.Papum pare. 

d 1~ )bkb 
(MUSTAQUIM ALl) 
SECREI'A1Y & A.P.O. 

ç~ 
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ANNEC(J 

303130 CO It> 
303133 

I'nx : (flOt- 3031:". 

P1I 	)rt 
ASSAM SrATE SOCIAL WELFARE ADVISORy BOARD 
I'l'tftT, (7IWF!t, 	tItT -iIy,o.St7 

Lakhitpandjr, BeItola, Guwahafi-781fl2fl 

JV2k SWB/XIL_25(2)/20O5..O6/3/7 	 .-'7 . 

To 
-'rj Prabin Thakurla, 
U .t 

State oard• 

I have Come to learn that a Cheque No. 
331738 for.R8 98,700/.. dt, 17..0'A/c 

NO.439359777 
wag iud and presented to the Bank under Single signature.  

I had left instructions to you to get the 
Cheque signed by me in my capacity as an authorjd Signatory, I now flS UCtYDU t give rOur eXpianaj0 
for 'such violatj0'0ç my istruction.  

O/- 
(Sz4T)M.DcHDHUH) 

CH IRp1RSoN 

(eriifiei to' e true cotj. 



To 

The cThajrborson, 
Aam State Social Welfaro Board, 
BcltoJ.a, Guwehti...28. 

¶ 

With reference to the Mtio. 	.W/XII-S (2)/Oo5-06/ 
819/ dated 3.7.06 I have the kmour 	i.nfonn you that the 

'Cheque No.331738 dated 1.7.0 	or P.98,700/- 0± 1CB 14o.439359777 
vac drawn on 1.7.06 for payment of salary of staff for month of 
JUflC,2006:wi.tli single Eignaturo of the Socrctry, Stato Board 
ilhich •'s inforrec1.4hy over phono for your &nnt on 1.7.06 
uhich :: 
	 : :: 	

for this act. I am highly 
sorry 

• 	Further, I have t1 e  hmour to gic an undortaking that 
no iucIi njtlz will be &.r'o by mc in future. 

'.5 	 -5. 	 I.... 

P 	 t 	. /Xwa 
PflA3IN THAKU1Ui 

) 4'. •' O1i' 	.. 
U.D./. 

S 	 • 	
• ls;SErntato.Board1. 	•-- 

oil- 

Copq  

S 	 - 

S 	 ... 

ttTt 
to 
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Confidential 
ASSAM STATE SOCIAL WELFARE BOARD GUWAHAT!-28 

No. SWB/ESTT./2006-07/ 	 DATE :- 24/07/06 

To 
Shri Prabin Thakuria 
Cashier 
Assam State Social Welfare Board 
Guwahati-28. 

Subject:-Clarification on deposit of Cheque and withdrawal of money thereof. 

With reference to the subject cited above, you are asked to clarify immediately 
to the undersigned under what circumstances you had to deposit the cheques bearing 
Nos.198634 for Rs.1,80,000/- and Cheque No.331738 for 98,700/-to the Bank for 
transfer of fund and release/drawal of salary amount of staff for June/06 respectively 
without obtaining prior signature in corresponding files as well as in the cheques of the 
Chairperson which is very nuch within the perview of your responsibilities and duties. 

Therefore, please clarify the above querry at the earliest for necessary onward 
action. 

(M.ALI) 
Secretary 

Assam State Social Welfare Board 
Guwahati. 

y l 

ieerji!ied e cot 
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'S 

ANNEXURE - E Colly 

(TYPED COPY)• 

To, 

The Secretary, 
Assam State Social Welfare Board, 
Beltola, Guwahati - 28. 

Sub: Clarification to deposit of cheque and withdrawal of mohey thereof 

Sir, 

With reference to the Memo No. SWB/EsttJ2006-07 dated 24.07.06, 1 have the 

honour to inform you that the Cheque No. 331738 for Rs. 1,80,000/= was drawn and 

deposited on 01.07.06 for payment of salary of staff for the month of June, 2006 with 

single signature of Secretary, State Board which was informed by over phone for 

Chairperson's consent on 01.07.06 which understood wrongly by me and for this act I am 

hi.ghly sorry and request you kindly to excuse me. 

Further, I have the honour to give an undertaking that no such mistake will be 

done by me in future. 

Yours faithfully, 

Sd/= Prabin Thakuria 
Cashier 

Assaam State Board. 
24. 7.06 

[I 

ID eeriified Lo te true copz. 



ANMXURE F PI%IS 

# 

* 	 I 	:r4 1 No. 269505'. 
"t4 : 26960057 f1tf$3 a 	FHe N0F. 14-212/94-SBA 	 .FAX: 269,60057 

• iM1T 	'I 
THE CENTRAL SOCiAL ELFARE BOARD 

1-12 	J4 	Zt!; 	ftii 9 e ic4lt110010 

8AMASJ K LYAN B HAVAN 
• 	 ,. 	B- 12, Qutth Iiititutionaj Area New De1hi110016 

frlPv/Dated; 4/8/06 

The ChajrpctSOL. 
A*at State Soiai Welfare Foetn1, 
!3LJWAHATI: 

Subject; 42i2lnnQfØpy kuauz Otate Rr ad -1 

Madam 8  

In superssIio7) to this office Order No. 	l4-l/S'Y/Po1Ey/2(x)s/SBA dated 26(5/06, Sh. 	D.MonthJ, APO is appoiLLtCd as Sczttary 1  AsaLu State SociJ Welfalt florct, Ouwahati thr a period of one year on usual t.enu and 
cOflthtiou of deputa,tiOxl with imirnediate  til 

This 	ics with the appr(:)vat of Competent Authoijtv. 
Cj  

)t 	 . 	
Yout 1it1ifiWy 1  

I 	 (V. B1IASKARAN) 
DEPUTY t)1E('()I (SBA) 

L T1i Chaiye 	Asson Stt SocjJ Welfair OUwahati Lojij M, A1i &cIitary Asa State 8o 	duwajaatj is dizctd to hpd OVer /f the charge of el1tiy t Sh. D. D. Mondal, APO with ilrnnedjate 11èct. 3[I Sh. D ,.D.MoidJ APO, A83an State Social We1j  1 	 Board, Cuwaliati,  foflfOflfljfl aid COflipijance, 	 r •, 	 0 	
/ D.ID (FdI) 	

101 o PAO. CSWI3. 

• 	 DE NJTY DIREc:foI (SBA 

eerii(ied tole true coptj. 
0 	 . 



	

4 	ASSAMj  STAI'E SOCIAL WELFARE I 0MW 

	

0 	 Beltola: : Guwahatjt28. 

• 	
7 	No.ASSWB/pEESU,2006, 	—2 	Date:- 	- 

To 
) 	 . 

'I 
The Chairperson 

:Assain State Social Welfare Bclard 	 •• 
Bettola, Guwahatj-28. 

Sub:-Appointaiien of Secy, Assam State Board. 	 . 	 S 	 •, 
I I 	—Ref:-F.l4-2/2/94-'SBAdtd4 806 	S 	 r 

i
0 ' 	 •• 	 . 	 . if 

Madam,. 

'Intenns of C SW.B.'s order dtd.4.8. 2006 on the above quoted subject,! do hcrcby 
handover.my charge of Secretary to Sh. D.D. Mandal, A.P.O. to-dayi,e. on 5.8.06(F.N.). 

This is for favour of your kind informatiop. & necessary action. 
... .......... 	!P 	 . 	0 

Yours faithfully, 

(M.ALI) 
A.P.O. 

Attached to Assam State Board I 	, 	
Guwahati 

Copy to:- The Dy. Dircctor(SBA),Central Social Welfare Board, New Delhi for kind 
information & necessary action with reference to letter No. F. 1 4-4/2/94-SBA dtd.4.8.06. 

(M.ALI) 

• 	
0 

• 	•• 	 • 	. 	. 	 . 	 . 	 S  

H. 	1 	• 	• 	

0 	
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• 	
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F. 1-2/ FO/87/ FO. EIT. 	9 
TeL No 26960059 

9 26960057 

Telegram: 'SANOHASEVA'. 

THE CENTRAL SOCIALWBLFARE BOARD 
1'ilt Z9ffUI iR 

-12. Z5i 	 RtB 1 fl1- i1(X16 

SAMAJ KALYAJ BHAVAN 
B-12, Qutab lnstitutjonaj Area, New Delhi- llOOiô 

DATED: 10.8.2006 

MEMO 

Sh. M. All, Asstt. Project Officer, attached to Assarn State Social WeIfài't 
Board is Iransferred. to Arunicha1 State Board on Aduinjsü-atjve grounds 
with immediate effect. He is erilitled fbr 'l'A/ DA and Joining time as rule. 

This issues with the approval of the competent Authority. 

(B C TFIAKUR) 
DEPUTY DIREcTOI (FO.Es'rr) 

\—Sh. M. AlL APO. 
Assani State Social 
Welfare Boani 
GUWAHTI 

e . 

ecitijied to le true copti. 

I 
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ASSAM STATE SOCIAL W'REARP 
• 	L.J .i.' '.' I7. 1\L./ 

ELToLGUWAJjAI'17g1028 . 

SWB/J-fl(l)77/PtP1/97/(7. ,—,j 	 Date: 

QITICEOPER 	. 	 . 

In persuanee of the C.S.Wi3's Menio No. F.172 ,'F.0/87,'FQ Esl'184 
dated 10-08-2006 Shrj M. All, A.P.O. attached to Assarn State Social. Welfare 
Board is hereby relieved on 19_08_ 2006 (F.N) to enable Iiin to Join in Arunachal 
Pradesh State Social Wel,fare Board. 

Dr. (Smi) Mukti Deb Choudhary 
CHAIRPERSON 

MEN'lO NO. S \VBt1 -1(1 )77/l ) f-1V/97/(.. ( r 	 Dale: i/ V106 
Copy to :- 

Sh.ri M. Au, A.P.O. for infomaijon and necessa' action, 1. 

I'lie Executive Director, C.S.W.B., New Delhi for information, 

. The Chairperson, Arunadhal Pradesh State Social Welfare 
I3oard. 

1) 	The Deputy,  Director, (F.O.  
The Pay and Accounts Officer, C.S.WJ3, 
Personal File. 

tu 

te 

0 



ANNEYtJE.. J 

BoOkNo 0? 
IcEDA VIDYALAYA. MALIGAON 

SI.No. 	

dee3rit 	
D

Name of the s 

Class & Section • 	
ee&I the month ofii ..................... 	 ............................................ 

if any. ...... .......... .............................. 

	

Particulars 	 Rs. ik P. 
1. 'lTiT . ITutiofl Fees 

• ':' 	2. 
 

'tfSSjQfltRea, Fee' 	 ' 
3 Iknr 	Science Fees 
4. 	

Late Payment Fee .......'. , 	' 	J 5 

	

	
Absence Fine 	

/ 'TLibra'ry Fine " 

' 	 . I8.' Hr. Contribution 
 

Total 	: 

TlAmount In Words Rs &?i Q--a.-6j  

/ 	
Sig of Teacher/U 0 CJLib 

)&ENDRIYA'VIDYALAYA MAL GAON £. .1682,' ' 	Date..&/e, N 	ofthe Studentg ,4 
J- 	No .... ........  

.......... Class & Sectjon' 
Fee for the month of 	......................................... 

• Naire of Concession, if any. ... ...................................... 

	

•rTPartjcula.s 	FwRs. Ij\ 
1. fTTf jTution Fees 
kr I 	i 

Admjssjopj Re- adm. Fee 

4. fp 	Late Payment Fee...... 
• 	

5 
5. 	'Absence Fine ...... 

• 	 ne i 6. 	Library'F .................... 

Hr. Contribution 
. 	• 	• 

r Total 

• 	TAmOunt'jfl word Rs 
ic 	true co'4 	

H•-..............  ....... .. .... ..............• 

(4 

• 	 fl 	
S 



I Ceu&1 A'' 	 I  

In The de ri Qstr tive Tribunal 
Guwàhati Branch, Guwahati 

O.A. No. 213/2006 

Shri M Au 

-vs- 

U.O.I & ORS. 

Written Statement Filed by Respondent No.4. 

The Respondent No.4 most respectfully begs to state as under,  

(i) 	That Respondent No.4 had gone through the above O.A. and 
understood the contents there of 

That this application is not within the jurisdiction of this Tribunal. 

Central Social Welfare Board and State Board are independent organization 
which are not the Central Govt organization. 

(iii) That in the O.A. allegation of favouratism against the Respondent 

No.4 has been made in para 4.12. The applicant has made an endeavour to 

impute malafide against the Respondent No.4. The allegation of 

favouratism is denied and facts of the case are clear and speaks of the factual 

position. The deponent denies the correctness of the statement in para 4.12 

that applicant noticed several irregularities and that he brought such 

irregularities to the notice of the Respondent No.4. This deponent is not 

aware of respondent No.5 influencing political clout. It is for the applicant to 

prove and demonstrate the same and to show how such allegation may have 

nexus with the transfer. The deponent denies the allegation that the applicant 

i 



has been victimize to accommodate Respondent No.5. The correctness of the 

statement that the applicant has tried to render sincere services in the 

department much to the dislike of the Respondent No.4 is denied. The 

deponent states that the instant case is not a case of sincere or insincere 
services of the applicant. The allegation that the deponent dislikes the 

applicant is neither relevant nor correct. The applicant has been transferred 

on administrative grounds. - 

The allegation of malafide in the O.A. is denied. 

That the applicant has already been released from the office by order 

dated 18/08/2006 wet. 

That the applicant in the O.A. in an Assistant Project Officer (for 

short APO), under the Central Social Welfare Board. Such APO's are posted 

in State Social Welfare Boards of different States, and their Services are 

required on transfer from one State to another State. The State Social 

Welfare Boards have interalia functions to- advice and assist the Central 

Board in sponsoring new welfare programmes and activities whenever they 

are needed within the state, to undertake such other activities as may be 

conducive to the fulfillment of the welfare objectives of the state, to promote 

the growth of voluntary social welfare agencies, with special reference to 

development of the welfare services in uncovered areas of the state, field 

counseling for aided agencies etc. 

The applicant of the O.A. (herein after called applicant) was posted in 
Arunachal Pradesh as APO and on his request was posted in Guwahati as 

Secretary in the State Board on deputation by order dated 26/05/2006 

0 



-a-- 

(annexure-A of the O.A.). The order clearly indicated that APO was an 

additional charge. The office order dated 29/05/2006 further made it clear 

that he will also look after the work of Arunachal Pradesh. 

That it is stated that in Arunachal Pradesh there is no other APO. After 

the transfer of the applicant from Arunachal Pradesh under the above 

arrangement it has been experienced that the works of that state was 

suffering a set back and the 'look after' arrangement did not work 

satisfactory. The matter was considered by the Central Board keeping in 

mind the necessity of the Board State of Arunachal Pradesh in general and 

Tribal population in particular as regards to social welfare. 

That the Central Board by order dated 10/08/2006 transferred the 

applicant from Assam Board to Arunachal State Board. The prime object of 

the transfer is welfare interest of the area of that State. It is stated that the 

charge of APO at Guwahati was an additional charge, and therefore the 

applicant was already released from his Original Post of Secretary (on 

deputation) on 05/08/2006 '- 	It is stated that the service of the 
'4 

applicant is consider fit for Arunachal Pradesh in the circumstances 

explained above and in administrative and public interest. It is also stated 

that the transfer has been made without in any manner violating any rule or 

procedure/norm.It is stated that there is no other APO or fiel4 officer in 

Arunachal Pradesh. 

That the applicant has already been relieved from his office in the 

State Board of Assarn w.e.f. 19/08/2006 (FN). 



- 

That the office of the Assam State Welfare Board, Guwahati is a 

small office. On the basis of the worth of work basis there is no scope to 

accomodate the applicant at Guwahati. 

That with the release of the applicant w.e.f. 19/08/2006, the same 

was recorded in the attendance register which is an official record. On 

22/08/2006 the applicant came to office and submitted a letter address to 

the chairperson, Assam Board, and enclose the order dated 21/08/2006 of 

the Hon'ble Tribunal and without waiting for any official order struck of 

the official record in the attendance registers and started signing the 

attendance register. The applicant is an officer under the control of 

Respondent No.2 and 3 as regards transfer promotion etc. The 

Respondent No.4 has controland supervision over the works of the 

applicant and is bounded by the order of the Central Board as regards the 

service of the staff including officers as to transfer promotion etc. The 

Respondent No.4 as such has administrative control of the services of the 

applicant and communicated the matter to the Central Board. As law 

abiding persons the Respondent beg to state the facts. before the Hon'ble 

Tribunal. It is stated that there is no scope to continue the service of the 

applicant in Assam Board, Guwahati. In reply to statement in para 4.4 of 

the O.A. it is stated that there is no fixed tenure of posting as 

Secretary/APO.In exigency of services and administrative grounds 

officers are transferred after working for short period also . For eg Sri 

N.Sinha 
( 

APO) & P, Elango (APO) were transferred within a period of 

2 & 3 months respectively (ANNEXURE 2U-)- ) 
2) 

- 	 .- 
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\i (xii) That in reply to statements in para 4.6 to 4.10 of the O.A., it is stated 

that the matter is of serious concern in financial management of the State 

Board and involve discipline and the conduct of the employees including the 

applicant. The applicant has attempted to hide his involvement in 

commitment of the serious violation in the matter of issue of cheque. The 

matter is under investigation for appropriate steps and action. The applicant 

can not preempt such action under camouflage of a transfer application. 

However, if the Hon'ble Tribunal wants, facts shall be placed without 

prejudice to process of investigation and consequentical action. 

That in reply to statement in para 4.14 it is stated that the Secretary is 

appointed and assigned duty irrespective of initial post or seniority under the 

overall administrative control of the State Board Chairperson. There is no 

violation of any guideline and there is no scope of any favouritism as 

alleged. 	'ror 	T",Km Yk p-ni 	H Dplft,rn 5yi 
3O$ oppirnkvi ON % tLY41,03. w KM 6s% s rniov Sri S.t.. .1Ytc,3 	 pp 
',to.m 	 cfr 

That as regards the education of the children as mention in para 4.13, 

it is stated that the Respondents of O.A. haA concern for children's 

education. The applicant has been transferred to Arunachal Pradesh. There is 

Kendriya Vidyalaya where is children were reading earlier in Ariinachal 

Pradesh. 

That the present deponent of State Social Welfare Board, Assarn 

respondent No.4 is recognized as an eminent social worker and as such has 

been appointed as Chairperson of the State Board. She is retired Principal of 

Cotton College, Guwahati. The applicant has made hostile allegation of 

malafide and favouratism in a vague manner only to subterfuge his 

if 
I 
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irregularities.The applicant should be put to strict proof of the hoistile 

allegation of favouratism and nexus of political clout of respondent no 4 as 

alleged. 

(xvi) That under the circumstances the respondent humbly pray that the 

Hon'ble Tribunal will be pleased dismiss the O.A with cost. 

I 

4 



() 

I 

-- 

VERIFICATION 

1, 

• working 

hereby verify that statements made in para I to ... are true to my knowledge 

and belief and I have not suprcssed any material facts. I sign this verification 

on 	........ day o1.j.qj..2006 at Guwahati. 

f144c 
Signature. 



S.No. Nane & Designation Transferred from Transferred to 
 Smt. Padarnaja, APO Maharashtra Andlira Pradesh 
 Sh. M.unniswamy, WO CSWB Andhra Pradesh 

7' Sh. D.D. Mondal, APO West Bengal Assam 
 Smt. Subhanti Teronpi, WO Nagaland Assam 
 Sh. Chenniram Pawe, WO Manipur Assarn 
 Sh. O.P. Gupta, APO U.P. J & K 
 Kum. Rita Wahi, APO 

_______________________________  
Chandigarh additional work of 

Haryana 
 Sh. A.K. Gupta, WO M.P. Bihar 
 Smt, Khursheed Bano. P0 Rajasthan Delhi 

 Sh. S.B. Yadav, WO Goa 
 Sh. Ramshusheel Mishra, WO M.P. Gujarat 
 Sh. A.K . Sharma, APO U.P. Haryana - 
 Sb. Anil Kumar, WO J & K H.P. 
 Smt. S.L. Maliick, P0 Assam Jharkhand 	- 
 Sh. S.S. Ahnied Hussain, APO Tamil Nadu M.P. 
 Smt. A.S. Shete, APO Mahárashtra M.P. 
 Sh. B.N. Kamble, APO Rajasthan Maharashtra 

—g —) 

S n 

f1jc 9. File No.24fF.O./99IF.O. Estt.  

M 
Fax 	: 26960057 

Telegram: "SANGHASEVK 

THE CENTRAL SOCIAL WELFARE BOARD 
1-I1Tji qflu T9 

T, 9 	— 110 016 
B-12, Qutub Institutional Area, New Delhi 110 016 

191c'/ Dated: 1.5.2006 

OFFICE ORDER 

The following field officers are transferred and posted to the State. Boards 
indicated .against their names under coiumn No.4 with immediate effect and until 
further orders on administrative grounds and in public interest. The concerned 
officers are directed to report for duty to the Chairperson, State Social Welfare 
Board to which they. are posted within 20 days of issue of this order and after being 
relieved byihe.respective Chairperson of the State Boards. if they, are not relieved 
by the ,concerned StateSocial Welfare Board by the scheduled date due to one 
reason or the othe?g the Officers concerned will be deemed to be i eheved suo 
moto w.e.f 6th  June. 2006 and they will require tojoin tjplace of posting 
after availing the admissiblçjorniiigtime 
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S.No. Name & Designation Transferred from Transferred to 
 Sb. Y.L. More, WO Gujarat Maharashtra 
 - Smt. Sanatombi Devi, WO Assam Manipr 
 Sh. S. Sailo, P0 Tripura Mizoram 
 Sb. Gourang Nayak, APO Assam Orissa 
 Sh. B.N. Mishra, APO Jharkhand Orissa 
 Sh. A.K. RangP0 Chattisgarh Punjab 
 Sh. Raj Mohan Singh, APO U.P. Rajasthan 
 Sb. P.R. Meena, APO CSWB Rajasthan 
 Smt. Meena Walia, WO Gujarat Rajasthan 
 Sb. A.K. Roy, APO West Bengal Sikkim 
 Sh. Philipose, APO Kerala Iura 
 Sb. Sita Ram, APO Maharashtra U.P. 
 Sb. Bhim Prakash, WO Haryana U.P. 
 Smt. Urna Singh, WO H.P. V.P.  
 Sh. R.K. Singh, WO Bihar U.P. 

23. Sb. P. Elango, APO A.P. West Bengal 

Li1 

2. 	No representation will be considered without joining the new place of posting. 
Any recommendation or outside pressure will lead to disciplinary action. All the 
transferred offiers are entitled for getting TAJDA on transfer except for those 
whose transfers have been made on their own request. 

n 	 .•t-'1 • 	 . . 	. 	 - 	 - 

fliS issues with the orders of the Competent Authority. 

(Vinesh Lata 

Copy to 
Joint Director(F.0. Estt.) 

:- 

All concerned field officers for immediate compliance. 
Chairpersons of all concerned State Social Welfare Boards with the request to 
kindly relieve the concerned field officers of their duties immediately to 
enable them to join their duties in their respective place of postings after 
availingthe joining time under intimation to this Office. The joiiuing report of 
the transferred officers may also be immediately forwarded td the Central 
Social Welfare Board. 

. 	P & AU for information and necessary action. 
All JointDirectors and Divisional Heads for information 
Deputy Director(FCI) 
Deputy Director(SBA) 

/ 	7. 	Personal file of concerned officer. 
P.S. to Chairperson and P.A. to Executive Director for information.. Vi 

Joint Director '  .0. E tt 
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File 	2l/F.Oj99/F.E:.F.tt I  F.x :26900057 % 

"SA NG H AS 1V A 
ffi 5TUT 

THE CENTRAL SOCiAL WELFARE 10AR 
i°J ITZM 

q19 	 - 110 016. 
D 12, Qutub Instiiutioiial Area, New Delhi - 110 016. 

Dated: 25-7-2005 

OFFICE ORDER 

conti. 	in paiI modification of this office order of even 
number dated TJ-5-2OQ5 the following transfei rs"bre"made with immediate 
effect and until further orders on administrative grounds. Th concerned 
officers are directed to report for duty to the Chairperson 1  State Social 
Welfare Board to which they are posted within a fortnight of issue of this 
Office order and after being relieved by the respective Chairper6on of the 
State Social Welfare Board. All the transferred officers are entitled for 
getting T,A. / D,A. on transfer arid joining time as per rules except Shd 
Bhushan 'Toppo, APO hose transfer has been made on his own request. 

SJ"o. Nme& Designation oIThe 
Cicer.  

Transferred from Transferred to 

 Shri B.N. Mishra, A.P.O. Bihar Jharkhand 	- 

- 

 SIi Bhushan Toppo, A.P.O. Bihar 	 . Jharkhand 
S. Rai Chowdhary, A.P.O. Jharkhand Bihar 

Shri iiikhieSll Sinha, A.P.Q. Jharkhand Bihar 

This issues with the orders of the. Competent Authority. 

• . 	 (K.J. KAKANWAR) 
JC)INT DIRECTOR (F.Q.ESTT) 

I . 

All concerned field officers for immecflate compliance. 

contd.. ..py..21- 
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to: 

I)OfflCerjnar 	
Bihar State Social Welfare Board & 

Chairperson of Jhrkha State SoCi Welfare Board - 
with the request to kindly relieve the concerned field oicetS of their 
duties immedlat&Y to enable them to! join their duties in thel 

resPect%Ve place Of 
ostiflgS iter 9111 	

the joiflin time under . ... 

intimti0 to this Offlôe. The joining repo 
of  the transferred dffice 

ma lsb be immediatetY foard 	
? ed to the Central Social Wel1 

Bor. 
It) 	

P&AO r Information and neCeSsa actiOfl. 

Ill) 	AU Jpint DireC 
DepUtY 0 IrectO 

 

DeputY treôtOT SA) 	
. 

erned officer. 	 infOrmatiOfl 
VI 	Personal file of conc 

VII) 	P.S. to CpaIrPr50r and P.A. to EdCUt 	Director for :L 

v / 

JoInt DireCtd (F.O.ESU) 

/ 
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tr i. File No24I17.0./99/F.0,EStt 	 ' 
- 	 Fnx :26960057 

r1 	1l 
TIlE CENIRAL SOCIAL \VELFA E BOARD. 

c'rr 	irrin'.j, 
Tr 110 016 

13-12, QuL(lb institutional Area. New Delhi 110 016 

Dated: 25--2005 

Tlio (oflowing (told officers ;re transftured and poetod to th&St6oards 

tnUited goü'tst tlioir norno undf criltjmn No.4 with immodloto,0iOCt 1  and until 

further orUrs on administrutivO grounds and in public Interest. The concorned 
officers are directed to report for duty to the Chairperson, State Social Welfare 
Board to which they are poslad within 20 days of issue of this order and alter 
being relieved by the rosp€otive Chafrporsofl of.the State aoardB.. 

- 	%Mft1(mr^ RCrI4 by tha gehedUlod 

zo - Alp 

date imA9 OI 

to b a rtydS 	o2_.O f 15th of JUfl 2Q0QL i011Lt 0 t0  

joiii tholr placR of PONflatter 

_______________ Name & Designation of the 	Transferred from 1 ?Transfgiye.ø to' 

1Iccr 	
_ _ ........__ 

Shri P,G.Redda 	, P.O. 	Andhra PradoSh 	Karnataa 

2. 	Srnt._G.V.JQJUIa Bai, P.O. 	•Karnataka 	 Korala 

SrntT Pa ath _ 	Ke ra 	 Madhya  

. ShrI AK. Shai P.O 	 Kerala 	 Tamilne1U 

Shri S. KurnaraPad, P.O.TamitndU 	 Maharahtra 

_-- 
0. 	Ms. UEh_Boyar I-'.O. 	Maharshtra 	Guj,rt 

__.4—. 
-- ---.- ...- ••.. 

• 	Smt. sKaulL9 	- I & 	 _ Punjob 

Smt. Kwshecd BanU P.O. 	Delhi 	 Rajasthan 
- --- .- --.- - -- - 

I Shri S. Safe, P.O. __________ Mizoran' 	Trl __. 

[,jp 	,t. K.R.  Selvarnafli, P.O. - arniInadu 	 A& N Islands 
- .-- ----

ii 	Smt. I. Pacmaij _A.P.1 	Anda Pradesh 	J)tLa 

12. 	Shri N. Rarnasam 	Andhra Pradesh 	Maharashtrti 

[14
3. 	Srnt. S. Vid a Rani. W.O. 	Andhra PradoshKarnataka

- 	- - 
 Kum. Prashanti NidmaflUrI. 	Andhra PradeshPondicherry 

- 
 W . O.   

5 • i1.SPlani KrL..... A & Nci 	- 

-' 	ri S.K._Kutubuddiri. W.C. 	A & N lslands 	Jhcrkhan'J 

( 	
nPratibfl3ii9 	iarf,r31Ejka 

18 	Sh 	 W.O. 	 ka_ Poridherry__ 

19 	Shri V.K. Mohaflafl APO 	. Korola 	Andhr Pradesh 
- .-- -- - 

/ 	20 	ShriCSfliv!APO 	Kerola 	 ' Morarn  

21 	Shri K Sobestizirt APO 	 Kerala 	 lamilnadu 

siui PJjt)Q, AF-'C 	Tmlnzidi: 	Andhra_Prdch 

2 	.rflt C Raj,suln) ir /\PQ 	I Tarnt'Pad'.' 	I Arullita Pr'desh 
u 	 AndI)rs  Pradesh -  

24 
25 	Shri S KarurflkThi, APO 	Taniilnadu 	 A & N lslind5 

L SmI,
tKrla___. 



• 	i.,. 	 .... 	

7 	l. *  

• 	 ., 	. 	..... 	 . 
i[MtSN/JiAPO 	Assam 	- - 	Sikkirn 

IF 

iRWahlaAP9_ Assarn  qaland  

29 ShriLJh 	... Mapur  zoram 
3 Shri,.ZuuvW.O.. Mizoran  M ani 	4 
31 

 

1 hri AX 	httchaWQ., hr  OrissD 
2 Kum. Ratna Day, W.O..... Chhatisar jarat 

Srnt. S.L.MakAPO 	. Orissa  Assam 
Shri Oris . n ChIsarh 
Shri Nikilesh Sinh9, APO West Benffl Jharkhand 

30 Shri Shymal Rai Choidhàry. . West Bengal Orissa 
APO  

a yjsli Maharashtca 37 	1 S—h ri S)  G D ~ gaonka 
Sh rl  Madhya Pradesh_ Rajasthan 
Smt. PU. TnvedLAPO Gujwnt  Madhya_Prcidcsh 

. ...... _. —. 

,41 
... ..... 

 B.N. Km cAPO Maharshtra 	. .ROjplhar 
42 I Shri. S.S. Bhople, APO Mharashtra (303 

43 Shri_S.B. Jadhav,W,Q ' Maharhtra  Goa 

4 4  Srivi 	APO 	. _ _..3rnt.Wecrn ftjthn 	. J& K 
45 Snit.MeenjW.O, 	A RaJthan Gt___ 
46  riA.K. Ranga, APO. Chandigarh 	. Chhatisarh. 

47 Shri 	Barb jn3  UttarPradesh 
48 KijrnShshi $hài'.O 	, ,ftP Punjtth 	- 
.49 ShrlAnilKurnaW.O: 	. J&K 	- 
50 Shr iAPO. 	____ H LP:  . Bihar 
51 Kum. Proota Srivastavâ, W.O. UP. 	f Uttrnchat 
52 Sciit. Urna Singh, W.O. U.P H.P. 

____  
Fj1han 	— SrnLArurrna Gut, W.O iJP. 	. 

54 SmLRa.WahW.O ,C.S.W,B. Chandjgarh 
- ShnP R Meono 	fO  HaJthalL CS W B 

56. Smt. N 	Kainla Divi, P.O. Mhiiiut will monitor the 

I . .work of Assam, 
Manip,ur and 

ndals 

2 	No opeentaton wi)l be 'ris;dend without jouuricj the new place of 
potir rid any r46thrier6iU6ns Or oUtldë pressure will attract 
disciplihtiiy action. . All the transferred officer3 are entitled for gettlni 
TAJDA'Ôn tronsfr nd oinlnj tithe as per rules. 

3. 	Tiii stie 	th thó'ordêrs outh'ConpeteñtAuthorlty. 

JOINT DIRECTOR (F.O.ESTT) 

/ 

— 3 
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Centillt i.dn 

BEFORE THE CENTRAL1DM1W11MTRJB 
tn,h 

ORIGINAL APPLICATION NO.213 OF 2006 I (UI 

IN THE MATTER OF 

O.A. NO.213 OF 2006 

Md. Mustaquim Mi 

..Applicant 

-Versus- 

The Union of India & Ors. 

.Respóndents 

IN THE MATTER OF 

A rejoinder filed on behalf of the Applicant 

against the Written Statement filed by the 

Respondent No.4 in the aforesaid case: 

REJOINDER 

I, Shri Mustaquim Mi, son of Late Mehboob All, aged about resident of7 

Mile, Jalukbari,, P.O. & P.S. Jalukbari, Guwahati - 781 014 in the District of Kamrup, 

Assam Do hereby solemnly affirm and state as follows:- 

That, a copy of the Written Statement filed by the Respondent No.4 has been 

served upon me through my counsel. I have gone through the same and 
understood the contents thereof. Save and except the statements and 

averments, which have been secifically admitted herein below, all statement 
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made in the Written Statement shall be deemed to have been denied by the 

Deponent/Applicant. 

That, with regard to the statements made in paragraph (i) of the Written 

Statement, the Deponent/Applicant has no comments to offer. 

That, the Deponent categorically denies the statement made in paragraph (ii) 

of the Written Statement. The Central Social Welfare Board and Assam State 

Social Welfare Board fall very much within the jurisdiction of this Hon'ble 

Tribunal. The fact that the Central Social Welfare Board is a Central 

Government Organization is clearly borne out from the fact that it is a 

statutory body under the direct functional control and funded by the Ministry 

of Human Resource Development. Further the appointment letter so issued to 

employees itself envisages, entitlement " to draw dearness and other 

allowances as admissible to Central Government Employees ... ... ... ... .....  " As 

such, it is evident that the Central Board is following the Central Government 

Rules and Notifications. It is further pertinent to mention that the Central 

Social Welfare Board follows the Central Services (Classification, Control 

and Appeal) Rules of 1965, which further fortifies the fact that the Central 

Social Welfare Board is a Central Government Organization. It is further 

stated that the substantive appointment and confirmation of the Applicant as 

well as several others in the post of Assistant Project Officer was done by the, 

Central Social Welfare Board in accordance with the instructions issued by 

the Government of India in the Ministry of Personnel, Public Grievances and 

Pension vide Order dated 28.03.1988. Documents is support thereof are being 

produced before this Hon'ble Tribunal to show that the Central Social Welfare 

Board is a Central Government organization. In so far as the Assam State 

Social Welfare Board is concerned, the Respondent No.4 have themselves 

admitted that the State Board's Staff salary is borne by the State Government 

of Assam and the Central Social Welfare Board on 50:50 basis. As such, the 

question of the Assam State Social Welfare Board not lying within the 

jurisdiction of this Hon'ble Tribunal does not arise at all. 

A copy of the appointment Order of the Applicant 

dated 24.09.87 and the confirmation Order dated 

12.02.90 are annexed herewith and marked as 

ANNEXURES-I and J respectively. 

That while denying the statements made in paragraph (iii) of the Written 

Statement the Deponent states that some such irregularities, which were 
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noticed by the Applicant, are with regard to the programme of "Crèche" and 

"Condensed course of education". The said programmes are not being 

followed in a proper manner and the same are infact being conducted in 

highly irregular manner by the Respondent No. 4. Inspite of having the 

information of non-functioning of the said scheme in certain voluntary 

Organizations, grants are being sanctioned and released. The Deponent also 

noticed several other instances, which would be evident if this Hon'ble 

Tribunal calls for the records of such cases. It is further stated that the 

impugned Order dated 10.08.2006 has not been passed on administrative 

grounds. 

That, with regard to the statement made in paragraph (iv) of the Written 

Statement, it is stated that as per the order dated 18.08.2006 the Applicant was 

relieved on 19.08.2006 and the Applicant was further directed to hand over 

charge to the Secretary. The fact that the Applicant has never handed over 

charge to the Respondent No.5 and this Hon'ble Tribunal vide Order dated 

2 1.08.2006 was pleased to stay the operation of the impugned Order dated 

10.08.2006 by directing the Respondents to permit the Applicant to continue 

at Guwahati in his capacity as Assistant Project Officer, clearly reveals that 

the Applicant cannot be deemed to have been released from the said Office. 

As such the statement made therein is denied. 

That, the statement made in paragraph (v) of the Written Statements deserves 

no comment from the Applicant. 

That, the statement made in paragraphs (vi) and (vii) are denied by the 

Applicant to the extent they are not borne out of records. The Applicant states 

that it is a fact that after completing of posting at Arunachal Pradesh, the 

Applicant had requested the authorities to consider his case for transferto 

Guwahati and accordingly, the Applicant was posted vide Order dated 

26.05.2006 (Annexure-A of the Original Application) to the Assam State 

Social Welfare Board. However, the Applicant categorically states that the 

authorities had, on their pwn volition, posted the Applicant as Secretary on 

deputation to Assam State Social Welfare Board and not on his request. 

Hence, a bare glance at Annexure-A, i.e. the Order dated 26.05.2006 clearly 

reveals that the post of Secretary, to which he was deputed was to be is 

substantive post and the post of Assistant Project Officer, Assam was only an 

additional charge. Further, it is categorically reiterated that vide Order dated 

29.05.2006 (Annexure - B of the Original Application) the Applicant was 

given a further additional charge to look after the works of Arunachal Pradesh 

as Assistant Project Officer and hence, the Applicant 4ias accordingly, 
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challenged the impugned action of the Respondent authorities of illegally 

removing him from the post of Secretary as well as the impugned transfer 

Order dated 10.08.2006. 

That, the statement made in paragraph (viii) of the Written Statement are 

categorically denied by the Deponent/Applicant. The Deponent humbly states 

that he was brought to the Assam State Social Welfare Board on his request 

transfer only on 26.05.2006 and therefore, transferring him back to Arunachal 

Pradesh within a period of one and half months is clearly violative of the 

settled position of law besides being arbitrary and malafide. Hence, the 

statements made contrary thereto, in the said paragraph to the effect "the 

transfer has been made without any manner violating any rule or 

procedure/norm" is categorically denied by the Deponent. Besides, it is also 

stated that the fact that no other Assistant Project Officer or Field Officer is 

there in Arunachal Pradesh cannot be the sole purpose of transferring the 

Applicant back to Arunachal Pradesh after he has rendered 5 years of service 

at the said place and has been brought in to Guwahati on his request after only 

in the month of June 2006. 

That, the statements made in paragraph (ix) of the Written Statement are 

contrary to the statement made in paragraph 4 of the Written Statement and 

hence do not deserve any comments from the Applicant. 

That, the statements made in paragraph (x) of the Written Statements are 

categorically denied by the Applicant. The fact that as of date two Welfare 

Officers under the Assam State Social Welfare Board are looking after 12 

districts each, not only indicates that there is sufficient work and scope to 

accommodate the Applicant at Guwahati, but also indicates that the work of 

all districts shall get hampered if the said two persons are over burdened with 

the official works of 12 districts each. 

That, while categorically denying the statements made in paragraph (xi) of the 

Written Statement, the Applicant states that the order dated 21.08.2006 ought 

to have been followed by the Respondent No.4. Being an eminent social 

worker and a retired Principal of Cotton College, Guwahati, the Respondent 

No.4 should hold the Orders passed by this Hon'ble Tribunal in highest 

regard. However, sadly enough the Respondent No.4 has instead chosen to 

defeat the very purpose of interim Order dated 
', by issuing the Order dated 13.09.2006 whereby the 

Applicant has been divested of his powers as Assisfa*.t Project Officer. It is 

further stated that in the Notification dated 08.11.2002 issued by the Central 
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Social Welfare Board it has been clearly stated that frequent changes in 

distribution of area should be avoided. As such, transferring the Applicant 

within a short period of two months is highly illegal, arbitrary and malafide, 

and warrants interference of this Hon'ble Tribunal. 

That, while categorically denying the statements made in paragraph (xii) of 

the Written Statement, the Applicant states that he has infact stated the facts 

without any camouflage. A bare glance at the sequence of events clearly 

reveals that the Respondent No.4 with purely malafide intentions and as an 

after thought has brought the said issue of the said cheque to the notice of 

Central Social Welfare Board. Had the Applicant misappropriated any amount 

of funds, the Respondent No.4 ought not to have put her signature on the said 

cheque and should have immediately informed the authorities for appropriate 

steps. The Applicant being highly aggrieved by the impugned transfer Order 

had approached this Hon'ble Tribunal for quashing of the same. 

That, the Applicant categorically denies the statement made in paragraph (xiii) 

of the Written Statement and further reiterates the statements made in 

paragraph 4.14 of the Original Application. 

That, the harsh and callous attitude of the Respondent's is clearly reflected 

from the statements made in paragraph (xiv) of the Written Statement. The 

said authorities, in a most un-becoming manner have refused to see the 

humanitarian aspect of the matter and the hardships which the children of the 

Applicant shall have to face, if he is told to join back at Arunachal Pradesh 

within 2 months of having joined at Guwahati. 

That, with regard to the statements made in paragraph (xv) and (xvi) of the 

Written Statement, the Applicant has no comments to offer. The facts and 

circumstances which have been narrated hereinabove, clearly reveal that the 

Applicant is being victimized for reasons other than bonafide and the 

impugned transfer Order dated 10.08.2006, communicated to the Applicant on 

18.08.2006, has been issued with the sole purpose of harassing the Applicant. 

Hence this Hon'ble Tribunal in exercise of its powers shall be pleased to set 

aside and quash the same and allow this Original Application. 

That, the Applicant further deems it pertinent to state at this stage that this 

Hon'ble Tribunal has on various occasions entertained Applications pertaining 

to the Central Social Welfare Board and the Assam State Social Welfare 
Board and has also granted appropriate relief against the Respondents. Infact, 

vide Order dated 29.07.2005, this Hon'ble Tribunal in OA.No.198 of 2005 
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has issued directions agaiPst the Respondent No.2 therein, which was the 

Executive Director of the Central Social Welfare Board. Further, the 

Respondent No.4 therein was the same as the Respondent No.4 herein, i.e. the 

Chairperson of Assam State Social Welfare Board. Hence, it is evident that 

the Central Social Welfare Board and the Assam State Social Welfare Board 

are very much amenable to the jurisdiction of this Hon'ble Tribunal. 

A copy of the Order dated 29.07.2005 passed by 

this Hon'ble Tribunal in O.A. No.198 of 2005 is 

annexed herewith and marked as ANNEXURE-K. 

That, in view of the above narrated facts, the Original Applicant ought to be 

allowed by this Hon'ble Tribunal by imposing a cost on the Respondents. 

That, the statements made in this paragraph and in paragraphs 

are true to my knowledge and those made in paragraphs 

being 

matters of record are true to my information derived therefrom, which I 

believe to be true and the rest are my humble submission before this Hon;ble 

Tribunal. 

And I sign this 	on this 13th  day of November, 2006 at Guwahati. 

DEPONENT 



I 	 - 	
AN1'4EXUR,E_ I 

ri 

I 
THF CL'NTRAL SOCIAL WELFARE BOARD 

JEEVAN DEEP,SANSAD MARG,NE'J DELHI- 110001 	SP113T 
No.F. 6_1/O/(ApO)/87sI30Admn. DATED;  

MEMORANDU.M 

The undersiqned heresy offers, 
tornpoary post 
	LLnI 	- fPri cc 

of the Central Social Welfare Board on a pay of Rs.0.O.0.P.m 

in the scale of pay 
also be entitled to draw 

dearness and other al1owanes asadrrjssible?tO Central Govt. 
- 1  

ernployes uñder and subject to coditiofls laid down in, rules .................................................. 
and Orders covering the grant of such allowancesjn'f0rCeft 0  
time to tiinr, 

	

2. 	.The terms of 8ppointment areS. follows..- 	...; S  

i) The post ij temporary for 1 tth present, but is likely to 
continues Ij thqpost isevent.ual]y rac3e 1permanon'. his/her 
iaim for permnent bsorption .wi1l: beConithredifl 

acc'rnc3cflCe i,1.h the ru1eS in force from time to Ume. 

from the date of appointrnont. 

iii) During the probatiOnery, perio& and thereafter, for sol°ng 
as ho/she holds the appointrnenjin a temporary capacityt 
the appointment my be terminated 1 at any time b one 
mont-h ' s notice given on either'side, wibhoUt ass5-gninc 
any reasons., The  appointing 1 authority, however, reserves 
the right of terminating the ervices of the appointee 
forthwith or before he expiratidn of the sLipUlaCd porJOd f.
of notice by.:making páymen 5 tohim/ e rTOf5 a.11.equi(aient 
to the pay and allowance f-or the poriqd.. of: ncticG or tho .  
expired portion ?thereof. 

The appointment carries with it the 	 serve  
in any pt of Tfldia, 

Other conditions of service will he govern 	by the 
relevant rules and orders in force from time to time. 

	

3. 	The appointment will he further sublect to 

1) production of a  cert.ficte of ftnco fi:om a compctct 
mrdical Fiuthor3ty 

ii) submission, of a declaration in the for enclosed and in 
the event of t.he candidate being married to a person 
Imvi nq rrorc than one wife 1 ivnq the -,ppointment will be 
subjct to ho r/his being exempted from the en forcemont. 
of t'c 	requirement Lri this beh1f 	, 	5 

iii) 	ing of an oath of alleqionce to the constitution 

/ 	of Tn'Jin and 

. . . . 2/- 
CERTRED TO . IS COPY! 
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•- 	2 :- 

iv) production Of the following original certificateS 

eroe/c1iplotha/certificteS of educational 
and other technical qualificationS 

certificates.Of age; 
 

a) Character, Certificate from two Gazetted Officers Of,  

the Centralt'Stete Government or stipendary magistrate 
in the rescibed form attached; and 
di3charqe certificate it the prescribed. fm 
ofprevious.Goverrment appointment, if any. 

Certificate Of Sdheduled Caste/Scheduled Tribe from 
District Majstrate  or from Su4o DvisiOna1' Magistrate.. 

4 	If any declaration givh or infrmation furnise by Shri/' 

to he false or ,  ifhe/sbe 

is found to have wifully suppressed any material information, 

he/she will be liable to removal from' service and such' Other 

action as Board may deern'iiecessary. 

If Shri/S .Mt [ LA1i 	...... ,.accepts the offer 

on the above trms and conditions he/s'he should report for duty 

to the Ch irrn'n 	 r state Social WelfarO Advisory 
B0ard 	 LLfl 	ltn.cjr 	. 

ltcstby If' the candidate fails to repor,t 

for duty by the prescribed 'date, the offer will be treated as 

cancelled. . 	 . 

io travelling allow'ahce will 'be állOied for joIning the 
appointment. 

QL 

( PAPM1DER HIPA 
EXECUTIVE DIPECTOR 

Li.i'1 Uti'ujfli Au, 
C/o, N ybhooJj rinzjj, ,, 
.U.O. C uh i i-73O14 

Copy to:- 	 / 

Chairman, .State Social Welfare Advisory 
Board, ......................ith a request to furnish the folloiing 
infor;.tjon .L  tjs Office. 

a) Join irq .u.)r t of Shr/ 	 .......... 
b JilO ThrL -.i ca5cs as menU\no(J n para 3 above, 
PAO 	 3 	nD(i.&i) \\ 	4 Persoiij fi 

E x:€c ui.'ivi 1)1 R2 CTOrR. 



Te1egram:szNG;1AsDVJ' 

THE CENTRAL SOCIAL 'ELrARE ROARD 

JEEVAN DEEP, SAJSAD MAIG, NE'J DELHI' 110 001 

N0 r.5-1/wO/76_1 m(S.DI4q ) ' 	 DATED: 

_______ 	 • 	" 	'.. 

The following Officers have been confirmed and 
appointed suhtentive1y to the ii3ost indicated belpw in 
eccordancewith the 'iristructjons.contajned intheyGovt,:., 
ofInrja, Ministry 0f.P f ,rsonne 1l, Public Grievances and Pension (Dett, dfPersonnel;ánd rrail)in,g) 	160011/ 1/86-Ett() dated the 28th March 1988. 

........................ 	. 	. 	,.,,.'..,,.. 	. 	.. 
• 	 . 	 . - 

SL. 	NAMI CE' THE. 	'SCALE OF'.PY. 	N;ME OF TUE OFFICE:. NO. 	1OST 	 I 	APPOINTED SUB5TTIVCLy 

1. 	Assistant 	Rs.20O0..-.6O 1. Sh A.K Shaji Project' 	y' .  23O0-EB-5'-, 	. 
Officer 3o01oO,.:, . 	h.,.Sa)chive1 

3506 %Sh.MusaUim Au 
• 	 0, 	:,,, 	, 	. 	' 	:. " 	4..' SH.A'.K.Ranga 

5 .Sh A Phil ipose 

46 
7 

JOINT DIRECTOR(SB.ADMN) 

• 	
',. 	 ' 	

'f,:,. 	

,•, 	 . 	 '• 	

.' 	 ;. 	 I 	H 
Copy to- 	

14 

I FA+c xn -CAQu"  
P&AO 	' . 	. 	', 	• 	' 	, 	• 	. 	.. 	. 	00 	 • 	 ' 	, 

' Per.so 	''le Of, 1l COncerned Officers. 
. 	

0 

' • O 

. 	
0

• 	 ' JOINTDIPECTOR(SB/N) 

Eft11fl ED TO 3 

"ATE 
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CE N TRAL ADMINISTRATIVE TRIBUNAL, GUWAHATL BENCH;.' 
()LçJIna1Applicabon No 198 of 2005 	1 

l)t. of Order This the 29thJu1y,  2005 

JJIF IION'131 r MRJUSTICE G SIVARAJAN, VICF CHAIRMAN 

THE HON'BLE MR K.V.PIAHLADAN, ADMINISTRATIVE MEMBER 
'I 

lVIrs. 	IUSL)F2 	 •0 	
0 

WIO Mi- .Makbul A11 •.zc 	0 	 . 	 '. 0 

Rident of Hatlgaon, Dispur; 	 s..- 	:•.-'. 

Guwahall-6. 	 . 0 
	

ApplIcant.  

By Advocute Mr.U.K.Nair, Mr.B.Sarma, 	. 
Mrs.B.Chakrablorty  

• 	 1. . 	 .- :1 

-versus- 	 •0 	
. '. 

: 
.-. 

The union of India, represented by  
Secretary, Government of India, 	. 

0• 

Ministry of [-luman Resources Develooment.  
,.Ar.JtIv( - 	0• 	

• : 

 The Execu Live Director. 	. 
cn trtil Social WelfareBoard, B-12,  
Qutub institutional Area, New Delhi-16 

\ 
'1 lie Joint Dii ector, (F 0 Estt) - 

' Central Social Welfare Board,B-12, 
Qutub institutional Area, New Delhi. 

4. The Chairperson, Assam State Social Welfare Board, 
GUWahati, 	

0 	

0 

0 	Respondents 

By Advocnt Ms U Das, Addi C G S C 

RDER(pRAL) , 

I  S1VAJ1ANJ(V10 	H 
rislie 	appiicnnt is 	an 	Assistant Project Officer, Central Social 

Welfare I3wrd located at Guwahai. She was transferred from the said 

place 1:0 Sikkini by order-dated 25.5.2005. On account of her 5serious 

illness she was not able to move from the present place to Sikkim 

Therefore, she made representation dated 05406.05Annexure 2):, 

before the Respondent for retaining her in the present place or for: .:. 

g•1vinçj o posting to her at Assam or at Meghalaya,so that she can; 

INZ 

CERT1FIE TO F '1  

n'I(W'ATF 



• 	

••••,.• 	 /1 

haVe the help ot family members If any urgent sivation demands. 

• 	3lnce m tiiUon was takn In the representation1 she aproached this 

Tribwwl b' hH(J O.A. N0.132 of 2005 The Said application was 

lIpoatd of by order dated 14.6.05 with following dIrections 

"in the Circumstances I direct the respondent No.2 
to consider the applicant's request made in 
Annexure 6, particularly with reference to Lb e 
request for accommodating her in the vçcant post of 
Assistan.t Project Officer available at Assam or at 
Meghalaya and pass appropriate orders within one 
month from the date of receipt of this order. In the 
meantime the apIIcant shall not be relieved and in 
cuse she has been relieved and nobdy Is posted in 
her place, she will be allowed to continue in the said 
post till a decision ls'taIçn on her representation." 

The .I" 1e'pcuidi'iiL considered the representation filed by the 

npplIc'ait n directed In the O.A. and passed an order. dated 14.7.05 
WO  

10 nnexur*- 5). The applicant was transferred and posted to Delhi State :,. 	• 

S Jal Welfare Board as Assistant Project Officer with Headquarters 

New l)elhi. The applicant, being aggrieved by the said order, [lied 

• representation dated 26.7.05(Annexure 6) before the. 2ndResponderit. ,  

Thereall:er, she has filed the present application since the lust date for 

corn pliame el the transfer order is on 29.7.05. 

2. 	Mr, U. K. Nair learned counsel for the applicant submits that 

this TrIbund alter considering the case of the applicant had directed 

the competent authority to consider the representation made by the 

phcaILL_jjJjijjJarIy with reference to the request for 

czL'jg [r In the vacant post of Assistant Poject Officer 

or at Meghalaya and pass appropdate orders. Mr. 

Nair suh!nits that this Tribunal had made such observations since 

such a request was made by the applicant, in view of the fact that due 

to her ailments, the applicant cannot manage her affairs herself and 

required the help and assistance of her family members. The counsel 

H 
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further sbn i U thai though there are very good facilihes available at 
u   

Now Delhi, it 	otposibIe for the applicant to asaiI the said 

• 1iciflties unless on1e relatives of the applicant are available at Delhi 

to occoIflh)UIIY her. Counsel further submits that none of the family 

members are in a position to stay with her at Delh.1 due to their 

• preoccupations. The counsel also sub.rnits that the applicant at 

n leave from 30.6.05 on accOunt of her illness. Ms.U.D8S present is o  

learned AddI'. CGSC on. behalf of the . SUbmits that the respondents  

respon(Ients have considered Lhe representation filed by ,  the applicant 

sympaLl.UcihlY and taking into account her illness and she was 

posted al:New Delhi where she can favail the best medical facilities. 

The siand1n coiinsel: also submi at this is a transfer matter, this 

will not interfere In the normal course for thereasons that it 

f'2/fil\ pi ejudu Inily affect the functioning of the adminisi-ratlon The 

) 	 counsel also submits that there is no merit In this 
\\ 

3. 	We have considered the rival submissions. As the IStanding 

COVIT11,01 submitted, in transfer matters the scope of intererenCe with., 
I: I 

the order of the transfer are very limited. However, the respondents 

are bound to consider the representation filed by the employees with 

reference to reasons stated 'therein. . In the Instant case the 

respOIl(lefltS, it; would appear, is convinced that the applicant is 

havhW serious illness. It is taking into account the said circumstances 

the at hlcnnt has been posted In New Dcliii where All India Medical 

Institute is located. The Respondents however failed . to note. 

being a lady Government servant 11 she is transferred to distance a 

place that too a Cosmopolitan city like New Delhi she cannot 
	•:H. 

effectively avail the medial facilities from the AUMS unless there is 

9w 
- 	 .S-•S'..' 	 . 
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. 	 . 	 :. 	• 	. 	 . 	.. 

, 	

t 

. 	 . 	 . 	 , 	 .. 	 '. 
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.. 	 . 	 . 	 •':• 

I)(1p 1LUffl lllLI1 J 1jjLji)1jq. For this reasons Ihis Bench whiI chsposing 	I 

of Ule oorlivi', 0 A UrecLed the rtspafldents to consider th e 	 I 

appliciiu 	i (( li 10 civing the posting in a vacant post in Assam or 

In Moghulnyfi whu' the relations of the applicants ar there Of 
I 

couise, the ie'puiidenL In the impugned order had stated that the 	. 
A 

opplivent, wit of her 23 years service she remaIned 19 years In the.'' 

said 13ourd tit Assam though she belongs to All India Service cadre 

and administi nUvIy it, Is necessary to gain experience in the other 

Stale nisc Wc noto that the respondent even in the said 

cJicumsLnnc.' ould have considered for giving a posting to the 

npjilirit ni N'togliffloya, This aspect was omitted to be considered by 
/ 

/ 	Ui' zespund riLc whilo transferring her to Delhi we are of the view 
/ 

	

. 	 - '-' 	huL\ the n spondents must be directed to consider the said 
i ; 	 I 

:' 	Ircumstanccs 
\ 

As oh Lady noted, the applicant is on medical Ieve since 

30605 In such circumstances the 2 respondent is directed to 

consider the reresentotIon (Annexure ) dated 27.7.05 1i1e.., by the . 

applicant, within a period of one month from the date Qfreceiptofthis.. - -'I  

order. The appflcant will be allowed to continue on Medical leave until 	I' 
orders are psed, and communicated tothe applicant. . 	. 	. 

Apphcottuii is dkposed of. Issue copy of the order urentiy. The 

	

1 applicaniwlil produce 	 . . 	. 

e:fApphca 	 54/flm8C1t(A) 	

4 

Y.tC on WhI(.b  

at6 cii WhICI COf ................ .... 

,'t1fie to be L 

ect1On Ofit c (3 dt) 

Irn  0. A T GuahatI bencb 

- 	;at1116 	

:, 



Date: 13th  November'06 

NOTICE 

From: 	Mrs. R. S. Chowdhury, 
Advocate 

To : 	1. Mr. 	L. Sarkar 
Advocate of Respondent No.4. 

Mi. G. Baishya, 
Sr. C.G.S.C. (O.A. NO.213/2006) 

Mr. U. Das, 
Additional C.G.S.C. (O.A. No.239/2006) 

Sub: 	Original Application No.2 13 of 2006 

Md. Mustaquim Au 	 ..Applicant 

-Versus- 

The Union of India & Ors. 	...Respondents 

Sir, 

Please find herewith a copy of the Rejoinder filed, on behalf of the 

Applicant above named. Kindly acknowledge receipt of the same. 

Thanking you, 

Yours sincerely, 

Mrs. R.Y.h~owdhury, 
Advocate 

Received copy 

.91 

3. 
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BEFORIE THE MENU 'L ADMINiSTRATIVE TRIBUNAL. 
• 	 GUWAHATI BtNCH 	 - 

Elench 

IN THE MATTER OF: 

O.A. No. 213 of 2006 

Shri Mustaquim Au 

-Versus- 

The Union Of India £ ois. 

-AND- 

IN THE MATTER OF: 

An further additional affidavit filed on 

behalf of the Applicant to bring on record 

subsequent developments, which have taken 

place in the aforesaid case pursuant to the 

directions issued by this Hon'ble Tribunal 

vide Order dated 13,11.2006 passed in Misc. 

Case No.107 of 2006. 

ADDITIONAL AFFIDAVIT 

I Shri Mustaquim All son of Late Mehboob Ali resident of 71h  mile, Jalukbari Guwahati 

do hereby solemnly affirm and state as follows: - 

1. 	That the deponent herein, has filed the aforesaid Original Application No.2 13 of 

2006 inter alia challenging the legality and validity of the impugned Orders dated 

04.08.2006, 10.08.2006 and 18.08.2006 (Annexures- F-Colly & G-Colly to the 

Original Application) whereby the deponent was sought to the transferred back to 

Arunachal Pradesh State Welfare Board within a short span of 2 months of having 

joined at Guwahati. For the sake of brevity, the deponent refrains from reiterating 

the statements made in the said Original Application, and craves leave of this 

Hon'ble Tribunal to refer to and rely upon the averments made therein. 
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: 2. 	That the said Original Application No.213 of 2006 was moved before this 

•  Hon'ble Tribunal on 21.08.2006 and on the said date this Hon'ble Tribunal after 

hearing the matter at length was pleased to stay the impugned transfer Order dated 

10.08.2006 and 18.08.2006 and further directed the authorities to allow the 

deponent to continue in the said post of Assistant project Officer. The matter was 

fixed for further hearing/instructions on 21.09.2006. 

That however, despite such categorical directions having been issued by this 

Hon'ble Tribunal, the Respondent No.4 herein i.e. the Chairperson of the Assam 

State Social Welfare Board, in gross and willful disobedience and violation of the 

directions of this Hon'ble Tribunal, vide an Order dated 13.09.2006 re-allocated 

the Zone/area of work distributed amongst the various Asstt. Project Officers 

under the Assam State Social Welfare Board. In the said Order dated 13.09.2006 

the name of the deponent did not figure at all and infact the districts so allotted to 

the deponent were given to two other Asstt. Project Officers. As such, being 

highly aggrieved by such impugned actions of the Respondent No.4 of divesting 

the deponent of his powers/duties, the deponent once again approached this 

Hon'ble Tribunal by way of another Original Application which was registered 

and numbered as O.A.No.239 of 2006, challenging the legality and validity of the 

impugned Order dated 13.09.2006 and the actions of the Respondent No.4. The 

said Application was moved before this Hon'ble Tribiinal on 18.09.2006 as an 

unlisted matter on which date this Tribunal was pleased to direct the authorities to 

seek instructions as to why the districts which had been earlier allotted to the 

Petitioner/Applicant have been divested from him. This Hon'ble Tribunal further 

fixed the matter on 21.09.2006. 

That on 21.09.2006, both the aforesaid Original Application's were taken up 

together for consideration. Be it stated herein that the Respondent No.4 herein had 

also filed a Miscellaneous Petition No.97 of 2006 for vacating the aforesaid Order 

2 •  

dated 21.08.2006 passed by this Hon'ble Tribunal (Ann*ure-1 herein) to which 

the deponent had also filed his objection. The said Miscellaneous Cases also 



(V 	 taken up for consideration on the said date i.e. on 21.09.2006. After hearing the 

parties at length this Hon'ble Tribunal refrained from vacating, modifying the 

interim Order dated 21.08.2006 and further fixed the matter for hearing on 

09.11.2006. 

That however, despite the said position as enumerated hereinabove, the 

Respondent No.3 in a most malafide and arbitrary manner has refused to sanction 

the tour programme of the deponent inspite of the fact that the deponent had 

submitted the tour programme on several occasion (on 07.09.2006, 11.09.2006, 

19.09.2006 and 26.09.2006). Moreover, no positive response was forthcoming 

from the Respondents and infact the Respondents have not allowed the 

Petitioner/Applicant to perform his duties. 

That being aggrieved by such impugned actions of the authorities, the deponent 

preferred a Miscellaneous Petition before this Hon'ble Tribunal seeking a 

direction to the authorities to allow the deponent to perform his duties and further 

praying for an early hearirg of the entire matter. The said Petition was registered 

as M.. No. 107 Of 2006. Thi Hon'ble Tribuiial vide order dated 13.11.2006 after 

hearing the parties at length was pleased to dispose of the Miscellaneous Petition 

with a direction to the respondent Authorities dispose of the representation of the 

deponent by a speaking Order. 

A copy of the Order dated 13.11.2006 passed in 

M.P. No. 107 of 2006 is annexed herewith and 

marked as ANNEXURE-L. 

That accordingly the deponent had filed a detailed Representation before the 

authorities, which was duly submitted on 14.11.2006. 



is 

That subsequently vide letter under Memo No.F.14-1/FO/20031F.O.ESStt. dated 	
/ 

04.12.2006, the executive Director of the Central Social Welfare Board has 

passed a detailed order stating inter-alia that "The Hon'ble Tribunal is seized with 

the matter and it would not be just and fair to comment on the same." However, in 

the same breadth the deponent has been directed to report to Arunachal Pradesh 

State Social Welfare Board without any further delay. 

A copy of the letter-dated 04.12.2006 passed by the 

Executive Director; Central Social Welfare Board is 

annexed herewith and marked as ANNEXURE-. 

That a bare glance at the letter dated 04.12.2006 clearly reveals that the same has 

been passed with complete non-application of mind to the relevant factors. It is 

evident that the said authority was aware of the interim Order dated 21.08.2006 

passed by this Hon'ble Tribunal, which is yet to be vacated, however, despite 

such knowledge, the respondent Authority has deemed it fit to direct the deponent 

to join at Arunachal Pradesh in a most contemptuous manner. The same is a 

deliberate on the part of the respondent Authority to dislocate the deponent from 

his present place of posting at Guwahati. As such, this Hon'ble Tribunal may be 

pleased to look into the matter and take strict action on the authorities concerned. 

It is further stated that being aggrieved by the said actions of the authorities, the 

Applicant had a file a Contempt Petition before this Hon'ble Tribunal, which was 

registered as C.P.No.34 of 2006. This Hon'ble Tribunal vide Order dated 

07.12.2006 has been pleased to issue Notice to the Executive Director, Central 

Social Welfare Board, New Delhi as well as to the Chairperson, Assam State 

Social Welfare Board, Guwahati, dispensing with the personnel appearance for 

the time being. 

A.copy of the said order dated 07. 12.2006 passed in 

C.P.No.34 of 2006 is annexed herewith and marked 

as ANNEXUR]-14. 
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That the instant affidavit is being filed to place on record the said letter dated 

04.12.2006 passed by the Executive Director, Central Social Welfare Board 

and the Order dated 07.12.2006 passed by this Hon'ble Tribunal in C.P.No.34 

of 2006, for a just, fair and proper adjudication of the matter. 

That 	the 	statements 	made 	in 	this 	paragraphs 

pq 	 10 are true to my knowledge and 
4(pfl) 

those made in paragraphs2(p41t),. 	.. , .& 	being matters 

of record are true to my information derived therefrom which I believe to be 

true and the rest are my humble submissions before this Hon'ble Tribunal. 

The documents annexed to this affidavit are true copies of their respective 

originals. 
Ad 	-t&.5 Aa'& co,K 	

0O6. d&j .ç 1ecer.ht ,2 
•i 
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THE CENTRAL SOCIAL WELFARE,  BOARD 

PREiT q,e-4T0[ 
-12. 	PJr9T tfti, 	- 110 016 

SAMAJ KALYAN BHA VAN 
B-12, Qutub Institutional Area, New Delhi - 110 016 

Date: 041h Dec., 2006 
Sh. Mustaquim Mi, APO, 
Arunachal Pradesh State Social Welfare Board, 
C/o Moohboob Manzil, 
Opp. Girls High School, Sat Mile, Jalukbari, 
P.O. Guwahatj University, Pin 781014, 
Guwahatj. 

Ref. No. ASSWB[per/Estt/2006 dt. 14/11/2006 

Your representation dt. 14/11/2006 has been received on 21/11/06 in the office of 
the Central Social Welfare Board. As per direction of the Hon'ble Central Administrative 
Tribunal in order dt. 13/11/06 in M.P. No.107/2-6 (in O.A.No.213 of 2006) the matter 
has been considered and you are informed as under. 

I. Under letter No. F.14-2/94-SBA dt. 418/06, Sh.D.D. Mandal was appointed as 
Secretary of Assam State Social Welfare Board by the Central Social Welfare Board 
and copy given to you. You handed over charge on 5/8/06. 
By memo dt. 10/8/06 from Central Social Welfare Board, you were transferred to 
Arunachal Pradesh State Social Welfare Board on administrative ground. You were 
relieved from the Assam State Board by under dt. 18/8/06. 

2. The Hon'ble Tribunal passed an order on 2 1/8/06 and in the interim to allow you to 
continue as APO. But before this order dt. 21/8/06, you were already released by 
order dt. 18/8/06 w.e.f. 19/8/06. Hence, you were not in the office of Assam State 
Social Welfare Board w.e.f. 19/8/06. 

3. The factual position that you were released from the Assam State Board w.e.f. 
19/8/06 was placed before the Hon'ble Tribunal. The factual details were explained in 
the detail by filing an M.P. before the Hon'ble Tribunal (M.P. No.97/2006) which is 
pending. 

---,----- 
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Thereafter, the works of the Assam State Social Welfare Board in different areas Were 
reallocated by order dt. 13/9/06 amongst existing Secretary / APO and two Welfare 
Officers.. No additionalmanpower is necessary and works do not justify additional 
manpower.The order. dt. 13/9/06 was challenged by you by OA No. 239/2006 before 
the Hon'ble CAT Guwahati praying for staying the said order dt. 13/9/06. The 
Hon'ble Tribunal while issuing notice was pleased not to pass any interim order. The 
works of the State, Board, Assarn are smoothly functioning with above allotment and 
distribution. There is no administrative reason to disturb the said allotment and 
functional arrangement. 

It is, the admitted position that no staff should be kept without any work. You have 
been posted as APO in Arunachal Pradesh State Social Welfare Board. That Board is 
functioning without any APO You should report there and discharge the functional 
works there. ' 

As regards your, statement about the withdrawal of money from the Bank and 
encashrnent of the cheque (Para 5-8), you will please take note that this is a separate 
issue and this is being dealt with separately. In this respect a show cause notice has 
already been served on you. This will be dealt with following principles of law. 

You have mentioned that present Secretary Sh. D.D.Mandal is junior to you (Para 9). 
You are informed that in the matter of appointing the Secretary, seniority is not the 
only factor. There are instances where charge of the post of Secretary is given to a 
junior officer as per merit of the case, administrative grounds and in public interest. 

Your statement that you have received the release order on 18/8/06 is not correct 
(Para 11). You received order on 19/8/06. However, this has no effect in 
representation context and you have been adriinistratively treated as released w.e.f. 
19/8/06. 

As regards your contention of working in the hilly area (Para 12) for more than five years, you are infOrmed that the fact has been kept on record and as the appointment 
in different places are made looking to the welfare works of the different State Boards 
of the country, the transfers are made for needs of administration. However, the 
Authorities are also sympathetic to the cause of the employees. Your case will be 
considered within administrative feasibility when occasion arises. 

As regards the education of your ,  children (Path 13) there is Kendriya Vidyaiaya at 
Arunachal Pradesh where your children were studying earlier. 

You have brought allegation against Sh. C.R. Pawe, Welfare Officer of the State 
Social Welfare Board, Assani (Para 18 of your representation). Your allegation 
demonstrates gross indiscipline on your part because it speaks as if you assumed 
supervision of Pawe's works and functions unauthorisedly. When you were already 
released from the State Board Assam, it was not within your domain to bring such 



/ 
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allegation in this representation which is pursuant to Hon'ble Tribunal's order. It 
would have been, however, a different tenor if such things were brought to the notice 
of the Central Social Welfare Board or the State Board as an employee only for the 
Welfare of theorganisatjon. The other allegation speaks of very serious concern and 
demonstrates your's specialand uncalled for attachment with voluntary organisations. 
This being a quite different context will be dealt with separately. You may, however, 
send the names and particulars of the organisations who reported to you about 
Sh.C.R.Pawe, Welfare Officer for taking appropriate administrative measure in the 
context of such reports. 

As regards your allegations stated in Para 19,20,21 & 22, you are informed that the 
works are being done by duly allotted persons and your allegations of 'blatant 
contravention of the policy decision of CSWB' by the Chairperson of State Board is 
not correct and not befitting of a subordinate officer. You are at liberty to project 
policy decision of CSWB to this office in this respect. As regards allegation of 
'Flagrant Violations of Honorable Tribunal's order dt. 2 1/8/06, Hon'ble Tribunal is 
seized with the matter and it would not be just and fair to comment on the same. 

It is very unfortunate that you have alleged furnished of wrong information and 
suppressing of the material facts by the Chairperson Assam State Board in her written 
statements (Para 24). You are informed that judiciary as the wing for resolving 
disputes, takes care of all the statement. However, on your allegation, the matter has 
been enquired into and it has been ascertained that the counsel conducting the case for 
the responden4s submitted before the Hon'ble Tribunal (afier filing the W.S. by the 
respondent no.4) that the CSWB is not a central Govt. organisation but is within 
jurisdiction of the Hon'ble Tribunal by notification under the Administrative Tribunal Act 1985. As a responsible officer of the organisation, such understanding and 
hostility towards superiors is not expected from you. 

In above perspective you are directed to report to Arunachal Pradesh State 
Social Welfare Board without any further delay. 

(t*:a S unik), 

Executive Director 

us~ 
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37. 12.2006 IPI,ocedicj Rules 1987 and woul(I stand 

only Section 17 of the Administrative 

lri'unajs Act 198. 'i'herelorc, thç 

application under Rule 24 of the Central 

Administrative Tribunal (Procedure) I 9S7 

is deletei as not heinz pursued. 

'The 1 Tribunal vide order dated 

2 1.08.2006 pas'ed an ,interim order. The 

operative portion of th said order is 

reproduced herein below: 
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"Post on 21.09.2006. Consc1ring 
the fact that the Applicant's two 

• winor children have b C c rl adnLjULccj 
in the scooi at Guwahat:j and the 

• Applicant Ii shifted fl -urn 
Arunachal F'raciesh to Ouwahaij 
and holding the charpe of Assistant. 
Project Officer, Assain at Guwahati; 
th(,' Respondents are directed to 
permit the Applicant to continue at 
Juvhati Lu his capacity as above, if 
not as Secretar) tO the Board." 

T1ei ethter. the Applicant tiled Misc. 

:tciOfl 10. 	37/ 	c,Uo,. whe, ;t tnisC()flrt 

Das 	111'1 S Lt..Ct 	101 

13nd 	ord(,r 	ini\4jsc, - 

• 	
10 otherwisc, the applicant will be put 
) . 	to great hadship. This Tribunal ist 

of the view that it is not the duty of 
this Tribunal to o.ok itito 0rnonjtO1v 
the 	uay-to-day 	affairs 	of 	the 
adiuinjstreitjoiu concernid. Since 1he0 ' 
applicant 	i: 	vei 	run cli 	aggrieved • 
CUU use! icr the iipph ew I submits 
t.hat.hc may be permitted to make a 
Ceru preh ee sjv 	repreitnratioiu 

Id / or 	ti iud 
rcspuudfllt 	1UI.1LLu.I.'LUIg 	hi:l 
prievance', in not githig any work 
to him a: d nd 	couuplyuiq WIth 1,1 Ld 

o:dcrs 	of 	tins 	Tribunal 	dated 
2 1-3.2006. 	The non-engagement of 
the .erVjces 01 a govt. servant wid Oi 

u hue 	interest. 	He 	further 
s'i 	niitcd 	fl(-it he would be satisfied 

a 	betror 	iv::1 	to 	consider 
lie 	sa 	c 	I y 

to 
hjisi 	wiiii1 	i 	iiin 	11Lu:e. 	Hus 

is also of the ojji 11cc 	fiiat 
a ci:s. cl' aL.t.ioIl 
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will meet ends of justice. Therefore, I 
direct the applicant to make a 

i - esentatioii as to 
his grievmces to the second and/or 
third respondent fori;hwith and on 
receipt of such .representaIion the 
COmI)eteLlt authority, whomsoever, 
shall consjder and dispose of the 

11O.( by pass ing a speEIkiflg order 
counnunicating the same to the 
appucant within a period of two 
weeks thereafter." 

The direction was to make a 

coin preb ensive repr esinttthon and to pass 

a speaking orcicr uy thC RCSj)oiiUCfltS. hi 

purported compliance of the said order, 

the . Respondents passed an order dated 

04.12.2006 (Annecure, -  P6). The operative 

portion of the said order is reprodu ceci 

below 

"13. It is very unfortunate that 
''ou havo of wrong 
uiiorU.latiOIi tula sU)pre5S1flg of the 
material facts by the Chairperson, 
Aain State Eoard in her written 
statements (Para 24). You are 
informed that j uthcwry as the wing 
for resolving disputes, takes care of 
all the statement. However, on your 
allegation, the matter has been 
enquired into and it has been 
asertained that the counsel 
conducting the case for the 
respondents submitted betote the 
Hoi'b1e Tribunal (after filing the W.S. 
by thespL;cicierlt No. 4) that the 
CS WB is not 	Central Govt. 
orgailnaUofl 	is wtthui jurisdiction 
O f the 	I-Ion 'bie 	Trjbunal 	by 
otiiicenioil under the 

Administrative Tribunal Act, 1985. 
As a responsible officer of the 
UrgEnUZLtUOL1, - such uuderstaiiding 
ar.d listiiity to'wards superiors is 
not expecten from you. 

Li ',00VO flCrSPCiiive yOU are 
cftrected to report to Arunachal 
'radcl State Social Welfare Board 

without any further delay." 

it is pertinent to note that in M.P. 

No. 107/2006, this Court also referred the 

order that h; been passc(l by 

Rz,  

-- 	 ----.-----. 	
.--- 



07. l2.200 tuis Tribunal and to rnee 	
ds of justicC 

the Respondents were directed to dispose 

• 	 of che 	1sentfltiOt to be aied by th e 

• 	 Applicant. The intcrixfl orlcr passed by 

this Tribflal dated 2 1.08.2006 made 
clirected 

citO1 t1i "Ue ipO1d1 	w . 

t perin the I.\ppliCUIt to continue at 

U\c7(tiIati 

ju 1 

	Ca)flCttY as above, 11 not 

as Secre(:trY •.) the Bnrd', 

It is very clear that ic intti°n and 

pirpose of the order ot this Tribunal was 

to permit the AppliCa1t to COflfl.tIC ui the 

post, but the uni p lignea .rd& has been 

passed ovecOii1g that cectiO11, which is 

not 
in the ue spirit, of law. Therefore, it is 

directeU to issue tL Mrs. Sujata 

Saunik, lAS, üie Exccude Dector, 

Central Social Wehare Board, Samj 

	

ribu, 	 Kiyan BhawLtfl, 'B-12, Qutal) limUtUU011 

Area, South 	r of lIT, N 	Dclti 	110 016 

and Dr. (Mrs.) Mukti Deb ChoucihU1Y, 

, 	
('1fltrOfl, Assan' Ft.ate Social Welfare 

Board. Bto1a. Guwaliati - 781 023 

directug them to ide affidavit within four 

	

• 	 '''eeks s to why on the basis ( averindnts 

.nadc in the ConteniPt Petition contemPt 

; p..uflgs shall not he initiated against 

themn. Post on 	
ic.01.207. Iicvei, 

perSunil appCar)Ce of the Respofldemlts 

	

• 	 are 	Witfl fo the tne . beifl€ 

- -. .------- . --. 

TRUE COPY 

........... 

Cettr' .' 	
ral 

ql - 

Li 



BEFORE THE CENTRAL ADMiNiSTRATIVE TRIBUNAL t- V 
GUWAHATI BENCH CuivAT!. * ' 

• 	' " 	 • 
> 

H 
ORIGINAL APPLICATION NO. 2130F 206 

IN THE MATTER OF: 

O.A. NO. 213/2006 

Md. Mustaquirn Au 

.... Applicant 

-VERSUS- 

The Union of Jndia & Ors. 

Respondents 

-AND-' 

IN THE MATTER OF 

An Objection filed on behalf of the 

Applicant against the Misc. Petition 

No. 	/2006, filed by the 

Respondents in the Original 

Application, for vacation and/or 

clarification of the interim Order 

dated 21.08.2006 passed by this 

Hon'ble Tribunal in the aforesaid 

O.A. No. 213 of 2006 

OBJECTION 

I, Md. Mustaquim Au, son of Late Mehboob Au, aged about 46 years resident of 

7th Mile, Jalukbari, P.O. & P.S. Jalukbari, Guwahati - 781014, Dist. Kamrup, Assam., 

currently serving as the Assistant Project Officer under the Assam State Social 

Welfare Board do hereby solemnly affirm and state as follows.: 

1. 	That, I am the Applicant in the aforesaid Original Application No. 213 of 2006. 

A copy of the Misc. Petition allegedly filed by the Union of India & Others has 

been served upon me through my counsel. I have gone through the same and 
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I understood the contents thereof. Being well conversant with the facts and 	' 
circumstances of the instant case, 1 am competent to swear this affidavit. 

That, the statements and averments made in the Misc. Petition, which are not 

specifically admitted hereinbelow and which are not borne out of records shall 
be deemed to have been denied by the Applicant. 

That, prior to contending the statements and averments made in the Misc. 

Petition, the Applicant humbly states that the Misc. Petition cannot be 

entertained by this Hon'ble Tribunal as the same has been filed under improper 

authorization by the Respondent No. 5, allegedly on behalf of the Union of 
India despite the fact that the Respondent No. 5 himself is a private party 
respondent in the said Original Application. As such, the said Respondent No. 
5 is not the competent authority to approach this Hon'ble Tribunal by way of 
this Misc. Petition on behalf of the Union of India. 

The Deponent further states that it is the settled position of law that 

whenever specific allegation of malafides is alleged against an authority, the 

same needs to be traversed by that particular authority only and under no 

circumstances, any other person/authority can answer the same, in the instant 
case, the Respondent No. 5 is espousing the cause of the Respondent No. 4, 
further fortifying the Applicant's case of collusion between the Respondent No. 
4 and Respondent No. 5 for reasons other than bonafide. Factual and legal 
malice are writ large on the face of it, in view of the instant Misc. Petition. As 

such, this Hon'ble Tribunal may not be pleased to entertain the instaiit Misc. 
Petition and dismiss the same in limine, 

That, it is further not understood as to whether the instant Misc. Petition has been 
filed for submitting the faCtual position before this Hon'ble Tribunal or the same 

has been filed for vacation/clarification of the said interim Order dated 

21.08.2006 or whether in the guise of the Misc. Petition, a written statement is 
being tried to be filed by the Respondent No. 5. This Hon'ble Tribunal will 
accordingly look into the matter and direct the Respondent No. 

5 to make 
necessary corrections before entertaining the Misc. Petition. The same ought not 
to be entertained in its present form. 

c 
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e 5.. That, the statements made in paragraph I of the Misc. Petition deserves no 

comments from the Applicant. 

6. 	That, with regard to the statements.made in paragraph 2 of the Misc. Petition, the 

Applicant states that it is a fact that after completing of posting at Arunachal 

Pradesh, the Applicant had requested the authorities to consider his case for 

transfer to Guwahati and accordingly, the Applicant was posted vide Order dated 

26.05.2006 (Annexure-A of the Original Application) to the Assam State Social 

Welfare Board. However, the Applicant categorically states that the authorities 

had, on their own volition, posted the Applicant as Secretary on deputation to 

Assam State Social Welfare Board and not on his request. Hence, a bare glance 

at Annexure-A, i.e. the Order dated 26.05.2006 clearly reveals that the post of 

Secretary, to which he was deputedwas to be is substantive post and the post of 

Assistant Project Officer, Assam was only an additional charge. Further, it is 

categorically reiterated that vide Order dated 29.05.2006 (Annexure - B of the 

Original Application) the Applicant was given a further additional charge to look 

after the works of Arunachal Pradesh as Assistant Project Officer and hence, the 

Applicant has accordingly, challenged the impugned action of the Respondent 

authorities of illegally removing him from the post of Secretary as well as the 

impugned transfer Order dated 10.08.2006. 

That, the statements made in paragraph 3 of the Misc. Petition are categorically 

denied by the Deponent. The Respondent No. 5, who is also an Assistant Project 

Officer and is, in fact, junior to the ApplicantlDeppnent herein, cannot be the 

deciding authority with regard to the posting of the Applicant at Arunachal 

Pradesh. 

That, while categorically denying the statements made in paragraph 4 of the 

Misc. Petition, the Deponent humbly states that he was brought to the Assam 

State Social Welfare Board on his request transfer only on 26.05.2006 and 

therefore, transferring him back to Arunachal Pradesh within a period of one and 

half months is clearly violative of the settled position of law 6esides being 

arbitrary and malafide. Hence, the statements made contrary thereto, in the said 

paragraph to the effect "the transfer has been made without any manner violating 

any rule or procedure/norm" is categorically denied by the Deponent. 

The statements made in the said paragraph also reveal the nexus of the 

Respondent No. S with the Respondent No. 4 and fortifies the case of the 
Deponent/Applicant with regard to the malafide intention of the Respondent No. 
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4 to illegally accommodate the Respondent No. 5 at the said post of Secretary at 

Guwahati. 

That, the statements made in paragraph 5 of the Misc. Petition are categorically 

denied by the Deponent/Applicant. It is further stated herein that by virtue of the 

interim Order dated 21.08.2006, the Deponent has continued to render his 

services in the said office. It is further stated herein that the impugned Order 

dated 18.08.2006 (Pg. 29 of the O.A.) categorically envisaged that the Deponent. 

is to hand over the charge to the Secretary. The same not having been done by 

the Deponent on 19.08.2006, the Deponent cannot be deemed to have been 

relieved of his charges. The said Order did not envisage any unilateral taking 

over of charge by the Respondent No.5, and as such, it would be incorrect to 

state that the Deponent has been relieved of his Charge on 19.08.2006 itself 

That the statements made in paragraph 6 of the Misc. Petition do not merit any 

consideration by this Hon'ble Tribunal. The fact that the services of the 

Applicant were required on the basis of worth of work as an Assistant Project 

Officer as well as Secretary at Guwahati in June, 2006 and accordingly, he was 

posted to Guwaihati by virtue of the Order dated 25.06.2006 negates the 

statements made to the effect that the Assam Office is a small office and as such, 

there is no scope to accommodate the Deponent at Guwahati. The same are, 

therefore, categorically denied in seriatim. 

That, the statements made in paragraph 7 of the Misc. Petition have only been 

sworn as true to the knowledge of the Respondent No. 5. As such, the same do 

not deserve any comments from the Deponent and this Hon'ble Tribunal may be 

pleased to call for the records of the case and accordingly, peruse the same and 

grant relief to the Deponent, if so deemed fit, on such perusal. Further while 

categorically denying the statement to the effect that "in reply to the statement 

made in 4.4 of the Original Application, it is stated that there is no fixed tenure 

of posting as Secretary/Assistant Project Officer", the Deponent states that the 

Respondent authorities, vide Order issued under Memo No. F. 14-2/2/94-SBA 

dated 05.07.2006 had been pleased to address a letter to the Respondent No. 4 

with regard to the terms and conditions of deputationS of the Deponent as 

Secretary of Assam State Social Welfare Board. In the said letter it is 

categorically stated that the period of deputation is from 14.06.2006 to 

13.06.2007. As such, the statements made contrary thereto by the Respondent 

No. 5 in para-7 of the Misc. Petition shall be deemed to have been denied as, 

incorrect, by the Deponent. 	. 
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e 	 A copy of the said letter/Order dated 

05.07.2006 is annexed herewith and marked 

as ANNEXURE-X. 

That, while denying the statements made in paragraph 8 of the Misc. Petition, the 

Deponent reiterates the statement made in paragraph 4 herein above. it is 

categorically denied that the Deponent had attempted to hide his involvement in 

any serious matter. In fact, the statement made in paragraph 4.6 to 4.10 of the 

Original Application clearly reveals that the Applicant had approached this 

Hon'bie Tribunal with clean hands and has not suppressed any material facts 

before this Hon'ble Tribunal. The Respondent No. 5 is, therefore, put to strictest 

proof of such allegation made against the Deponent. 

That, while denying the statements made in paragraph 9 of the Misc. Petition, the 

Deponent states that some such irregularities, which were noticed by the 

Applicant, are with regard to the programme of "Crèche" and "Condensed 

course of education". The said programmes are not being followed in a proper 

manner and the same are infact being conducted in highly irregular manner by 

the Respondent No. 4. Inspite of having the information of non-functioning of 

the said scheme in certain voluntary Organizations, grant are being sanctioned 

and released. The Deponent also noticed several other instances, which would 

be evident if this Hon'ble Tribunal calls for the records of such cases 

That, the statements made in paragraph 10 of the Misc. Petition are denied by the 

Deponent and the Respondent No. 5 is put to the strictest proof thereof. It is 

further reiterated that the Secretary is the reporting Officer of all the other 

Officers working under the Board. The Respondent No. 5, who is much junior 

to the Deponent, has by virtue of the impugned Order dated 04.08.2006, become 

the reporting Officer of the Deponent. 

That, the statements made in paragraph 11 of the Misc. Petition do not deserve 

any reply by the Deponent. It is not the business of the Respondent No. 5 to be 
concerned about the education of the children of the Deponent. The same will 

be decided by the competent authority. 

That, the statements made in paragraph 12 of the Misc. Petition clearly reveal the 

fact that the allegation made by the Deponent with regard to the nexus between 

the Respondent No. 4 and Respondent No. 5 are, in fact, true and the Deponent 

• reiterates the statements made in paragraph 3 herein above. It is categorically 

denied that the Deponent is trying to hide any of his own irregularities. 
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17. That, the Deponent humbly states that the statements made in paragraphs 13 and 

14. of Ihe Misc. Petition are left to the scrutiny of this Hon'ble Tribunal. The 

Applicant further states that the Respondents are bound by the Orders passed by 

this Hon'ble Tribunal and in view of the fact that the Applicant had not handed 

over charge to the Respondent No. 5, the same cannot be said to have actually 

taken place. Further in view of the facts and circumstances narrated herein 

above 

YX as well as the statements made in the Original Application, this Hon'ble Tribunal 

may be pleased to grant appropriate relief to the Deponent by calling for the 

records for the entire matter and further be pleased to allow the Applicant to 

continue at his post at Guwahati by deciding his case on merit. 

10. That, the statements made in this paragraph and in paragraphs 

.p' -  A.p) 	(p-) •  .(i 	.'.'Lpi,. 	!4,. 	l..  . 	.G-) are 

true 	to 	my 	knowledge 	and 	those 	made 	in 	paragraphs 

r - ) . flLp?1. . . !.&. . ...... beirg 

matters of record are true to my information derived therefrom, which I believe 

to be true and the rest are my humble submission before this Hon;ble Tribunal. 

And I sign this Objection on this 21st day of September, 2006 at Guwahati. 

DEP ONENT 
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( 	 S 

I he Chairperson 
Assain State Soiaj Welfare Boani, 
GUWAHATI  

— II 	
El1  

Subject Terths and Conditions of deputation of Sh. M.A1j as 8ecretary 8tate • 	. 	
.: 	 •. 	

0 
F 	 i 

lm 

Maclam, 	 - 

• 	.. 	
acopy of staticlard Terms & Conditions of I £ 	

' 	J 
P'oieign Seivicern respect of ShM Alt as Sccretaiy, Ass(lm Statc. Board, Guwahat t 	 IE 
on dCpUtnuons1 fIom114/6/06 to13/6/07 Acc'cptncc to this dkct maybe 
conveyed at1an cat1 date to this oflicc A 

- 	 . 	 . • 	 .;..• ,... 	 . 	;. 	S  
I 	

Yours fcuthfully, 
ç1 

• 	. 	 . 	
(SHASEjj KAPOOR) 

ASSI   I   ..DIRECrOR (SBA End   As   above  

Copy loi i

(," 
•  	Lw   (:  	••,  	.  	. 

iiIorrnat   ion   HIdI   nc(cssafl  'lc'tio - • 	•.• 	•.•.: 	 • • 	1 	 . 	., 	. 	. 	., 	. 	• 	•0• • \ Sb. M.AhI4,S,ecretary Asam State Soci1 Wclfarç 80ard; Guwahaj:j. 
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1 	: 	 TERMS AND CONDITION OF FOREiGN SERVICE OF SH.M.ALIAS 

f
/ 

	

	 SECRTARy ASSAM STATE SOAL WELFARE BOARD, GUWAHATI ON CI
DEPUTATION BASIS 

: 	
0 

	

1 Period of 	The period of dcputauon fioinll 6 06 to i3 6 07 The Deputation 
'e period of deputation may hoevei, be extended furthcj 

subject to admuiusüBtvc coilveluence and piovided the 
request foi ext(ns1o1) is made well m time before expuy of 

j, tbe piesent ternis without piejudlce to the right of the • 	',.. 	ct'3 	. 	 0 	
0 	

0 	 4 I3oard and that his/hei scivici are Liable to the called iack 
yth Ceutial Social Welfau Boaicl anytime during the ____ 	• :' Z' 	cou rs of forei;n sci-vice,  

2 Pay 	.. 	During the pciiod of dcputtion of Sh M All viII have the 
Option eithci to gqt liis/ hci J)c1 lixul in thc dCJ)Ul,.atiofl 0 	

0 	 0 	
post. undcr the Opcmf:ioi of the. ;iormai ruics or the driw 

0 ..: •. :." pay of the post held by hj.s/ lici-. a1LOWänC with and 'subject to the condition, as modified from tune to time and such 
other general of spccial orders issued by the Ministry of 

	

0 	Finance,' 	•0 	
0 	

•' 0 

•0 	 ed Dearness '. .;"•: Sh.:M.Ali will be entitl tO Dearness Allowance undeithe 

	

Allowance 	rules of the parent Government 01 undei the rules of the 
horiowing Govcrunient accoiding as he/she retains 

• 	 0 '• 0 	 :1.: . hisfler scale of pay under the pareni. Government or 
he/she draw 'pay in 'the scale attached to the l)ost uncici' 

	

00 	 the borrowing Govrnmen.t. . ,: .i 	•.. 4. Local 	•' To be regulated under the ru1e of the boi'i'owing 
Allowances like Government In the scale of deputation of an employee or 
CCA & HRA r the Cential Social Welfaie Board to the State Board 

concerned may,howevci, if they so desire, apply the ____ • 	: 	Central Social Welfare Boai'cl rules to such a deputafionist; 
5.. 	Children's ,, , 

	 1. During the eriod of dej'sutiitioj'j he/she viI.1 be eligible Educaljoijal, 	tO claims the cliildicji's ed ucat.lo.i,al nfloWnnccs from tji 

	

Allowances& ' 	State Board as laid down in para 1' () •. of finance 

	

0 reimbursement 	Ministry's O.M.No. 8(11)-B. lI(B)63 'datd the 12
th. 

 

• • Of tuition fees • 	. August,. 1964, subject •to the 0  fulfillment of the 

	

0 	conditions pitscribcçl. in O.M..No. F. • 10(1)Es1(SpI)/69 • 0 	• 	• 00 	dated the 131h Janaiy, 1962, 0 as amended/clarified 

	

0 • 	
, 	

from time to time. '. • ' 	 . 	0 , 0 	• 	• 	0 
O 	 • 	• 	• • 2 I-Ic! She will be entiticcj to reimbursement of tuition fecs 

in respect of his/1-lei- ,hi1clren subject to the fuililinient 
pf . the terms and .cOnditious laid down in Finance 

• 0 • Ministry's 'O.M;No.. F..177(1)-E.1l(B)/64,dated the 3rd 
June, .1964, as alnencleclfclarjflecj from time to time and 
liabthty in this regaids will devolve on the borrowing 
office. 	. 	. 	0• 	•. 	

0 	 0 	0 	

0 

	

0 	Note The Government Servant cannot claim both the ____ 	
0 •'• • 	0 concessIons in respect of the same child. 0 

6. Joining tixpe.' He/She will be enl4tled to T.A. and' joining time both on 
pay & .tranLsfer joining the post on deputation and oil reverslon there from 
T.A. ;'" ' to the parent affice'uiIdei. the rules ofthe State Board to 

0 
•0 	•o 

.:, 	which hc/shc is dputcd. Thc Cxpcnditurc on this account 

	

• 0 0 • • 	will be borne by the borrowing Stale Board. 

0 	 • 	•' 	
,•0,  

0 	
,, O, 	.i': 

, 	, 	• o 
"": 	..•;• 

. 	0 	• 	• 
••• 	 0 	 0 



• 	• 	•/,'4f . 

	

r 	"q.... i,'.  

- 	- 	 ....... 	
. 	,... 	... 	'.. 

T.A. for Journey. To 'be regulated under the rules of the State Board •to 
on duty during which he/ she pioceeds, on deputation 
the peliod of 

Leave Salary &. 1. The State Board would con tribute.' Leave Salary and 

	

Peuion 	. Fension Contribution according to the rate in force from 
Colitribution 	time to lime in accordance with the ordei issued by the 

lresidenj under FR-) 16  
_TheL, contnbutions foi Leave Salary and Pension 
Contribution should be paid annually within 15 days 
from the end of cicIi finwcja1 ycai oi at the end foreign 

	

* 	
service Lfexpucs bcfoic t1le ,  cud of a financial ycal, if the 
avment is tief iirl,, 	 i.1_ --- - .1 	 - - • . 	 -•_., 	--.---•.--.• 	 VJ(LLUJ. 	tHU J)Ci1OCi, 	ifl.tCrCst 'Will be 

leviabic on the unpaid. cont.ributioji at the rate of two 
• lJaisC per day per Rs, 100/ - uiin the daic of cXpiiy of the jeiiod 	of 	aforesaid 	upto 	(lie 	(late 	on 	which 	tiic 

C()flttil)Iltjon is h imily ia 1(1. 	0 

3. 'l'iIC Lc.vc Sakiry and 	1'eiiioi t Coii.tributjou should 	he phid separatebl.  
 Leave, and 	. During the period of foreign service the dcjuatioiiist will Pension. don tinue to the governed, by the Leave 	nd Pen sioii rules of • . 	. the Central Sodl Welfare. Board as applicable to him/her ___________ befcre such ti'nskr. 	. 	. 	. 

 Provident Fund During the 1)C1i0( 	of cl.cpittatioi:i bc/she will continue to tile Benefits 	. provident fund ol' his/her pw-e -) A office 'i.e. Central Social 
"Board Welfare 	to whie'li he may be subscribing when 

he/ she is placed on deputation in according with' the rules 
of such funds. 	S  
This will be. regulated iisecorth11liMjjjstj,of Extraorclinaiy 

Pension/ 	. Finance (IJcparinien t' of Expenditure),' office Meinorancl urn 
ijt:, No. F 19(23)-E1v(A)J54 dated the_2d August, 1965. 

12. Leave Travel, 'He/She 	will 	continue' to 	be 	en.titleçi 	to 	Leave 	Travel • 	
5, 

Concession. S Concession under the Ministry, of 14ome Affairs, Office 
Mcmorandun No., 43/ 1/55-Ests.-(Ii).p.T.II, datcd 'the lith  S 

	

5 	5 

	

S 	5  October, 1956 as amended from time to time arid the cost 
thereof will l)C hOn c by'fllc borrowio 	Gbvcrurucnt.' - .13. . Disability 	. 	. State Board shall be liitble to pay to Central Social Welfare 

Leave Salary. Board, Leave Salary towaid s disability inci.urcd in and. or 
toards SCI1CC uiidr the Slat.e Board cvci.i though such 

S 	S clsabiity manifesk itseti after the 	enuination of foreign 5 5 ' ice. - 
 Medical He/She -will be: entitled to these Concessions under the Concession 	: rules of the borrowing Government. The State Boaryd mav, 

however, if' so ('lesIre, apply the rules appiicai)le 	to the 
employees of the Ccn ira.l Social Welfare Board to 	the • S putationist. 	'• 	S 	. 	, 	S  

 Termination of The foreign service will cease on the date hef-she'takes over • Foreign,Service charge of his/her post in the Central Social Welfare Board; 


